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z(NipL ADMINBYATI' VE TRIBUNAL 

GJWAHMTICH;GU±iATI._ 

ORIGINAL APPLICTION NO. 

• • , 	 . . . . . . • .Applicant. 

Versus 

Upion of India & Ors . 	. 	. 	.. . 	. 	. 	. 	Respondents. 

fer the p -'piicant(s) j, K.  f? - .a-I4JAi) 

	

For the t'espondents. 	. . 

	

IHE 	 E 	JO_RJD_E_R  4.

5.2.01 	List on i3,2.01 for Admission. 

	

•,. 	 Member 	 Vice-Chairman ?.. 

f. 	 im 

H 	 j3.261 	List on 1592.01 for admission. 

• 	 Ljv j. 

	

7 .•" 	
l  Member 	 Vice-sChairman 

.L 

H 	 15.2.01 	Ijist on.8,3.Oj. for ànission. 
-• 

Member . 	 Vice-Chairman 

. 	: 

	

8.3.O1 	List on 19.3.O1alongwith 
H 	 • 	 M.P.NO. 42 of 2001. 

Nekber vJn 

• 	
24 

- 

24 4 /7 ' 	 19.3.01 	pp1cation is admitted • Call 

ie 	 the'ieèorde. 	0 

-1 	 0 	 List on 24.4.01 for further order. 

The question of limitation is kept 
open. 

Member 	 Vice-sChairmt 

pg 	 •0 

I 	 •) 



LJJ 

V 
	 0.5,. 	of 2001 

OP 

24.4.01 
List on 2.5.01 to able the 

responctents to file wri.te statnent 

Member 	 Vice—(jrpian 

in 

I t 	 2545.01 

tkA 

Four weeks time is allowed o the 

respondents to file written statement. 

List on 27.6.2001 for order. 	
L 

4 	- 

Member 	 Chairman 

27.6.31 	Mr.J.L.Sarkar, learned Rly #  counsel fo 

the respondents prays for and granted four,  
weeks time to file written statement s  Rppli 
cane will have two weeks theroa?ter to file 

rejoinder. 

List for orders on 28-32001. 

Member 
bb 

L--~ 
Uice...Chaj rman 

280.01 	Written statement has  rifedby a resp  
dent no 	The raiLway resndents yet to 
i1e4. written statement, rurther 4 weeks time 

• 	granted - t0 Pile written statement. 
List on 27/9/01 for order, 

I 	Wk 

4 4 

"N'7 tt• 	 ViCe.'mChajrgan 

27.9.01 
	

List on 19/11/01 to enable the/ e reepondanta 

to file written statement. 

.9. 	
Member 

	 4 airman 
Ab 

-I 
gL- 

77 
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of the Registry f Date 	 Order of the Trthuna 

 

\ 19. 11. Oil 
Written statement has been filed 

by the respondents. List the matter for 

hearing on 24.12.2001. In the meantime 

the applicant may file rejoinder if so 
desires. 

ber 	 Vice-Chairman 

•-io 	k,ryA. 

4 

	

1\. 	1 

ji  

¶11L& 	'; 

5_ kuti 

rd 

24.12. 

mb 

prayer has been made by learned 
y.counselfor adjournment on the ground 
at they wo4ld produce the records. 

List:on 31/1/2002 to enable the 

y.Counse1 to produce records. 

member 	 VkChairrnan 

fl&2/ 

- frL 	A/el 

&3Pö 01L 

0 ç.O3"2  

3 1.1.2002 

nk m 
.2 .2002 

Heard in part. List' again for further 

jhearing on 7.2.02. On that day the respondents 

sha11 produe the relevatn records. 

mbeh 	 VChaman 

Heard learned counsel for the 

parties. Hearing concluded. Judgment 

delivered in open Court, kept in separat em  

sheets. 

Th: application is rejected in 

tems of the order. No order as to costB. 

Men!ber 	 Vice-Chairman 

f/ i ,?,. 2 	
- 

b7 
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CENTRALADMINIST1?JT 	TRIBUj]j 
GUWAH5TI BENCH 

	

Orign 	
PP1icatjo No 43 of 2001. 

Date of 1)ecjsjon.L2,,2QQ2 

Petitioner(3) 

	

ajj 4Cumar 	 . 	
Jdvocte for the 

•Versus... 

Uno 	Idia&Others. 

Mr.A.Chakrabarty & 

	

Mr.M.K.Choudhury 	
for 

RE3poide) 
THE H9N'8L MR JUSTICE D.N.CHOWDHURY, VICE CR.IRMN. 
THE H;VJ*BL .P MR K.K.SHRMA, ADMINISTRATIVE MEMBER. 

	

16 Whether Reporters 
? 	

Of locai 
papers may be a1iod to see the 

	

 V 	 - 

To Leeferr to th Reporter or not ? 

whether their Lordshjps wish to see the fair 
Copy of the J dment ? Whether the 	

is to be circulated to the other 
Bene,s 	?

NO 

	

V 	 V 

by Hon'ble. Vice-Chairman. 

tp 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCH 

Original Application No.43 of 2001. 

Date of Order : This the 7th Day of February, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER. 

Kali Krishna Bose 
S/o Late Birendranath Bose 
Head Draftman 
Now Junior Engineer Gr.I 
(Drawing) under Chief Signal & 
Telecommunication Engineer 
N.F.Railway, Maligaon 
Guwahati-781011. 

By Advocate Mr.Kanti Kumar Biswas. 

- Versus - 

Union of India 
Represented per General Manager 
N.F.Railway, Maligaon 
Guwahati-781011. 

Secretary 
Ministry of Railways 
Railway Board, Rail Bhawan 
New Delhi-11 0  001. 

Chief Personnel Officer 
N.F.Railway, Maligaon 
Guwahati-781011. 

Applicant. 

Chief Signal & Telecommunication Engineer 
N.F.Railway, Maligaon 
Guwahati-7 81011. 

Deputy Chief Personnel Officer (HQ) 
N.F.Railway, Maligaon 
Guwahati-781011. 

Mrs. Jhunu Mahanta, Chief Draftman 
Under Chief Signal & Telecommunication 
Engineer, N.F.Railway, Maligaon 
Guwahati-781011. 	 . . . Respondents. 

By Mr.J.L.Sarkar, Rly Standing counsel assisted 
by Mr.A.Chakrabarty for Respn.Nos.l to 5. 
Mr.M.K.Choudhury for Respn.No.6. 

ORDER 

HDHtJRY J. (V. C): 
The applicant as well as the respondent 

No.6 alongwith others were recruited as Trainee 

Tracer. The applicant accordingly joined as Trainee 

Tracer under the respondents. The applicant as well as 

the respondent No.6 were selected by one selection 

process and in the merit list the name of the 

Contd.. 2 
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applicant was above respondent No.6. The applicant in 

this application stated that the respondent No.6 was 

promoted vide Chief Signal & Telecommunication (P)/ 

Maligaon's letter dated 17.2.89 as Asstt. Draftman in 

the scale of Rs.1200-2040/-(RSP) w.e.f. 1.1.89 without 

considering the case of the applicant. The applicant 

pleaded that he was vigorously and ceaselessly seeking 

for the placement of his correct seniority in the 

cadre of Tracer, but the Railway took about a decade to 

prepare a select list, and that too, of the Ptsstt. 

Draftman's cadre, because by that time the cadre of 

Tracer was elevated to the cadre of 7sstt. Draftman. 

ccording to the Railway Board's Circular, the name of 

the respondent No.6 and one Mrs. Niva Das were shown 

above the applicant in the seniority list as on 1.2.93, 

which was published on 13.5.93. The applicant submitted 

his representation seeking rect'i:f:iàatidn'the seniority 

list and anth'1ating his promotion as 7sstt. Draftman 

from 1.4.89.. Without considering the 

representation of the applicant the respondents 

authority promoted the respondent No.6 and others to the 

post of Draftman vide communication dated 21.9.93. The 

seniority list of Chief Draftman, Head Draftman and 

Draftman showing their positions as on 1.1.94 was also 

published on 13.1.94 showing the name of the respondent 

No.6. The applicant again submitted a representation 

dated 28.5.94 to the General Manager (P)/Maligaon to 

assign his correct seniority at the initial recruitment 

of Tracer. 

2. 	The applicant was subsequently promoted as 

Draftman on 8.8.96 and thereafter promoted as Head 

Draftman on 14.8.98 after succeeding in the suitability 

test. In the meantime, by order dated 4.2.97, the 

respondent No.6 was promoted to the post of Chief 

contd.. 3 
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Draftman in the scale of Fs.6500 - 10050/- though junior 

to the applicant at in the initial recruitment.. 

According to the applicant, at IVW long last the 

respondents corrected the seniority postion of the 

applicant vis-a-vis the respondent No.6 and one Mrs. 

Niva Das vide General Manager(P)/Maligaon letter dated 

26.4.2000. By the said order the authority mentioned 

Rule 303(b) of IREM (Volume-I) and observed that the 

candidates who were recruited through RRB in a panel 

were to be assigned seniority as per their merit figure 

determined in the RRB exam. 7ccordingly seniority list 

was ref ixed placing the applicant at S1.No.4, the 

respondent No.6 at Sl.No.5 and Mrs. Niva Das at 

Sl.No.6. Since no follow up action was taken the 

applicant pursued the matter to the authority and by 

order dated 14.11.2000 the respondents authority turned 

down his representation dated 18.8.99 rejecting his 

claim for recasting his seniority after a lapse of 16 

years. The applicant thereafter submitted a number of 

representation before the authority for remedying the 

situation. Failing to get appropriate remedy the 

applicant moved this Tribunal for setting right the 

inter-se-seniority of the applicant vis-a-vis the 

respodnets and also to confer him other consequential 

benefits. 

3. 	The respondents Railway as well as the 

respondent No.6 submitted separate written statements. 

In its written statement, the Railway admitted that in 

the merit list the name of the applicant was at 

Sl.No.26, whereas the name of the respondent No.6 was 

below him. The offer of appointment letter was issued 

on 17.10.83, but the applicant only joined duty on 
basis of his 

25.6.84 and his seniority was determined on theRate of 

joining as Trainee Tracer i.e. w.e.f.25.6.84. In this 

regard, the Railway authority referred to Rule 305 of 

Contd.. 4 
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IREM to define the position of the candidate, who could 

not join duty within the reasonbie time after the 

receipt of the offer of appointment. The seniority of 

the applicant was accordingly determined as per Rule 

305 of IREM. It was also stated that the respondent 

No.6 joined duty earlier than the applicant and hence 

the seniority of the applicant was fixed below the 

respondent No.6. 

4. 	The respondent No.6 in its 	**k 
written statement stated that the medical fitness test 

of her was held on 24.10.83, whereas the said test of 

the applicant was held on 29.10.83. The respondent No.6 

joined about nine months prior to the applicant. It was 

also stated that on completion of five years of service 

in the post of Tracer she was promoted as isstt. 

Draftman and thereafter as Draftman, Head Draftman and 

Chief Draftman. The respondent No.6 in its written 

statement stated that the application is barred by 

limitation and therefore is liable to be dismissed. 

5. 	We have heard Mr,K,K.Bjswas,learnedbounsel 

for the applicant Mr.J.L.Sarkar, learned StaJ,n 

counsel for the Railway and also Mr.M.K.Choudhury, 

learned counsel for the respondent No.6. There is no 

gain 	ytrgof. the fctttat:the: eiioity is;deteimined 
psition 

as permerit ,/of theinitialdrecruitment. There is also 

no dispute that seniority of the candidates recruited 

through the Railway Recruitment Board or by any other 

Recruitment authority is determined on the basis of 

marks obtained in the examination. The chem' :± 

mentioned at Para 303 and 304 of the IREM (Volume-I) 

Rule 302 and 303 is the subject to Rule 3fl5. 

person is.!:required to jOin in the post within a 

reasonable time after receipt of the order. If such 

person does not join within the period prescribed or 

alloted, then naturally his seniority will go below the 

Contd.. 5 
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person who joined before him. 

Gr 	 Tccording 	to 	the 	applicant, 	as 	per 

communication dated 17.10.83 which was sent to all 

candidates. In terms of the order the applicant 

reported on 7.11.83. On 29.10.83 he was advised to 

deposit Rs.12/- (Rupees Twelve) on account of 

Pre-recruitment Medical Examination Fee and submit the 

receipt to the officeso that he could he sent to 

Railway Hospita, Maligaon for Medical Examination vide 

memo dated 29.10.83. The applicant stated that he 

deposited the amount on 29.10.83. What happened after 

the deposit of the amount and when the medical test was 

held was not mentioned in the pleading. The applicant 

only referred to the communication dated 26..84, the 
him 

office order by which he was directed/to report to the 

concerned authority for training. That office order 

speaks of SPO(Rectt)/PNO's letter No.E/227/3/2 (Rectt) 

dated 14.5.84. It indicate that the applicant was found 

medically fit and reported for appointment as 

Trainee Tracer w.e.f.25.6.84. Why he did not join prior 

to that is not explained. Whereas on the own showing 
head of him. 

the other selected persons joined their service./In the 

rejoinder the applicant mentioned about communication 

dated 14.5.84 issued by the Chief Personnel Officer. 

That letter only indicates that he was found medically 

fit and was directed to report to CSTE (p) North East 

Frontier Railway, Maligaon immediately for further 

orders. 

7. 	It, however, appears from the record that 

the applicant was found medically fit on 1.11.83 and 

what 	. -trarisp±red 	-in 	- between w.s 'not" "ind3cate.d: 

L .by.' ;th'e -pplicant.By  order dated the 

applicant was sent for training and on completion of 

training by order dated 5.11.84 he was examined and 

Contd.. 
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and declared assessed and posted against working post as 

Tracer in the scale of Rs.260-430/- against an existing 

vacancy w.e.f. 8.10.84/27.9.84. The applicant was 

accordingly given his seniority from the date of joining 

since he did not join within the reasonable time. From 

the records it also appears that the applicant submitted 

his Deed of Indemnity Bond, at a later stage furnishing 

necessary sureties and witnesses required therein. In 

the circumstances, it cannot be said that the 

respondents fell into error in determining the 

inter-se-seniority. As to the allegation of unfair 

treatment to the applicant by the respondents no proof 

was forthcoming from the applicant. 

8. 	From the narration of facts it appears that the 

respondent No.6 joined on 9.12.83 as Tracer and the 

applicant joined on 25.6.84. Thereafter also a chain of 

promotions took place. On 1.1.89 the respondent No.6 was 

upgraded to Asstt. Draftman and the aplicant was 

upgraded as Asstt. Draftman on 2.3.90. The respondent 

No.6 was promoted to the post of Draftman on 21.3.93, 

whereas the aplicant was promoted to the same post on 

8.8.96. Teh respondent No.6 was later on promoted to th 

post of Head Draftman on 1.3.95 whereas the applicant 

was promoted to the same on 14.8.96. The respondent No. 

was again promoted to the post of Chief Draftman vide 

memo dated 4.12.97. Despite this the respondents 

authority entertained the representations of the 

applicant. At one point of time his seniority was sought 

to be revised vicle order dated 26.4.2000 wherein his 

name was placed above the respondent No.6. The 

objections were invited from the concerned affected 

employees. After consideration of the objection that 

Contd ... 7 
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order was revised and by order dated 14.11.200 0  his 

prayer for recasting his seniority was turned down. 

Mr. Biswas, learned counsel for the applicant 

submitted that there was no fault on the part of the 

applicant and he was pursuing the matter in the 

department. The provisional seniority list of Draftman 

and Asstt. Draftman as on 1.2.93 was published on 

13.5.93. The provisional seniority list of Draftman as 

on 1.1.94 was published on 13.1.94 pursuant to the 

seniority list acted upon and the selected persons were 

promoted to higher ranks. Con sidering the lapse of time 

the respondents authority did not entertain the 

objection of the applicant. No infirmity as such is 

discernible. 

Mr. M.K.Choudhury, learned counsel for the 

respondent No.6 pointed and stated that the application 

is liable to be dismissed on the ground of latches and 

non-joinder of the parties. The learned counsel 

submitted that apart from the respondent No.6 there were 

number of other persons including Mrs. Niva Das would be 

affected, if the seniority list is disturbed and since 

those persons are not made parties this application is 

liable to be dismissed. 

We have already gone in to the decision making 

process and did not discern any illegality or any 

infirmity in the action of the respondents.. We therefore 

were not disposed to dismiss the application on those 

grounds alone. 

Considering the all aspects of the case we do not 

find any merit in this application. The application is 

rejected accordingly. There shall, however, be no order 

as to costs. 

	

( K.K.SHARMA 'J T 	 ( D.N.CHOWDHURY 

	

ADMINISTRATIVE MEMBER 	 VICE CHLIRMN 
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- 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

C(WThHATI BENCH : AT GIJWAHATI 

42) 

shri Kali Krishna Bose ........ Applicant 

-Vs- 

Union of India & Ors, 

I N D E X 

SL. : ANNEXURES: 	PARTICULARS 	 : PAGE NO. 
: 

14, original Application 1 	tO 	20 

2. A 	photo copy of 	chief Personnel 21 

Officer(ReCruitheflt)/N .F' Rail- 

way/Maligaons Lettet No. 
E/227/63/2(flectt) dated 
17.10,1983 directiL 	the 

Applicant for Medical ExarL- 

nation & joining in the post 

of Trainee Tracer before 

07.114983. 

3, B 	photo copy of Money receipt 22 

for dexsiting fees of Medi- 

cal Examination Vide No. 
5/1110 dtd. 29.10.1983. 

4 0  C 	photo copy of chief personnel 23 

off icer/Maligaon's letter NO. 

E/227/Pre_MediCal/ReCtt 	dtd. 

29,10.1983v directing the 
AppliCant for i'iedical Exalni- 

nation 	and Joining Report. 

U 

Contd. 	.4.D.... 
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S1: ANNEXURES : 	PARTICULARS 	 PAGE NO, 
NO4: 

5 	D 	Photo copy of Chief signal & 	24 

Telecommunication Engineer.(P) 

MaligaOfl' s letter No. 197/ 

1547/s dated 26,6.1984 for 

appointment & posting as 

Trainee Tracer under Astt, 

Signal & Telecommunication 

Engineer/S&T Workshop/N.P, 

Raliway/Pandu. 

E 	Photo copy of Chief signal 	25 

& Telecommunication Engineer 

(p)/Maligaon's letter No, 

E/203/150(N)pt.III dated 

17.2.1989 for promoting Mrs. 

Thunu Mahanta as AssttDrafts- 
man consequent upon the abo 

liion of post of Tracer. 

P 	Photo copy of General Manager 	26 & 26/1 

(p)/Maligaon's letter No. 

E/255/46(N)Pt. dtd.13 5.93 

for seniority list of Asstt. 

Draftsman published after 9 

(NINE )Years without endorsing 

aôopy to the Applicant and/or 

Cthntroluing Officer ASTE/S&r 

Workshop/N.P. Rly./Pandu. 

81 	G 	Photo copy of representation for 27 

correction of seniority posotion 

submitted to Chief signal & Tele- 
communication Engineer(P)/Mali-

gaon' through Asstt. Signal & 

Telecommunication Engineer/ 

Maligaon forwarded under N/423...E/ 

54 dated 12.7.19930 

Contd....9 H 



SL. : ANNEXURES : 	 PARTICULARS 	 :PAGE NO 

NO,: 	 : 
:..L.fl- 	 - 	 -----.-- 	 -- 	 -- 

9, 	H 	photo copy of General Manager()"/ 28 to 28/2 

Maligeon's order for promotion 

of Mrs. jhunu Mahanta as Drafts-

Man vide No, E/254/29(N)Pt.I 

• dated 21 49,1993, 
13 

104 	 photo, copy of seniority lists 	29 
of Draftsman vide Now E/255/ 

46(N)Pt.I dated 13.1.1994 

wherein Mrs. Jhunu Mahanta's 

name appeared without consi-

dering my representation for 

correct seniority, 

11, 	J 	photo copy of my representa 	30 

tion forwarded by Asstt. - 

Signal & Telecommunication 

Engine er/Workshop/PandU - 

under No. NW_EP/3O4/14 2  

dated 1/5_6.4994 for correc.- 
ting my seniority as 

Tracer & subsequent promo-

tional Orders.. 

-12. 	K 	photo copy of my represen- ' 	31 

tion dated 17.2,1994 to give 

effect of promotion as Drafts-

man consequent upon restrucM. 

turing benefits, 

13, 	L 	photo copy of my representa- 	32 
tion dtd. 4,9,95 for setting 

right of my-wrong fixation 

of seniority as Asstt. Drafts- 

man & Draftsman. 

contd. •s .: 14. • .M. 
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SL.: ANNEXURE : PARTIaTLARS 	 : PAGE NO 
NO.: 

- 	 - - 	 -- 

14 	N & N/i photo copy of my promotional 33 & 

order as Drafts-4'flafl vide General 33/1 
Manager(P)/MaiigaOr1 s Memorandum 

NO. E/254/29(N)Pt.I dated 

8.8..1996 and to the post of Head 

Draftsman w.e.f. 148.98 without 

correcting my basic seniority 

vide letter No, E/254/29(N)Pt.II 

dated 14,8161998. 

15. 	N Photo copy of General Manager(P)/ 34 
aligaon's letter No. E/255/46(N) 

dated 15,9 01999 agreeing to take 
7j 

decision, as Tracer as per Railway 
service 	Coninissions 

164 	0 Merit Figure & Medical exami1-. 35 

nation and place my name above 

• Miss 4  Jhunu Deka now Mrs jhunu 
Mahanta vide General Manager(P)/ 

• Maligaons letter No. E/254/46(N) 

dated 264,2000. 

17 	p 	1 photo copy of my representation 36 

dated 1848.1999 to the Director 

of public Grievances, Cabinet 

• secretariat/New Delhi for redre.- 

ssal of my Grievances for fixa 

tion of correctseniority in 

• the cadre of Tracer & subse- 

• quent promotin in the Drawing 

Cadre. 

contd....18 Q,.. 
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SL • : ANNEXURES : 	PARTICULARS 	 : PAGE NO. 
S 	 S 

A$ 	S 	 . 	 S 

18. 	 photo copy of the Director, 	37 

public GrievancEt letter 
No. DPGVC/64307(2) dated 

30.8.1999 asking the N.F. 
Railway regarding my grie- 

vances of seniority & 

- promotion 0  

196 	R 	photo copy of ny.chief per- 	38 

sonnel Off icer/Maligaon' 

letter No. E/255/46(N) dtd. 

14,11.2000, showing reply to 

Railway Board denying my 

seniority after lapse of 

16 years1 

S 	photo copy of Sri Anil Kurnar 

chatt€rjee, Depot Stores 

Kepper/Gr.Is letter dated 

21,10.1997 wherein his senio- 

rity was corrected after 

lapse of 19 years. 

T 	Photo copy of Mrs. Jbnnu 	40 & 

Mahanta's appeal dtd 22.5.2000 40/1 
so as not to consider my case 

in reassignment of seniority 1  

0 S S , S • 



4; TYVORUPEES 1 

BENCH 

4 NO 	.1:3. 0 fc__I - 

't 	 . 	Appellant 

Petitioner 
Versus 

Respondent 

Opposite part v 

Know all men by these Presents that the above named 

-----------------------------------------------------A---------do hereby 

nominate, ëonstitute and appoint Shri 	- 

----------------------Advocate and such of the undermentioned Advocates 

as shall accept this Vakalatnama to be my/our true and lawful Advocates to appear and aát 

for me/us in the matter noted above and in connection there with and for the purpose to do 

all acts .what soever in that connection including depositing or drawing money, filing in or 

taking out papers, deeds of composition etc. For me/us and on my/our behalf and/we agree 

to ratify and confirm all acts so done by the said Advocates as mine/ours to all intents and 

purposes. In case of non payment of the stipulated fee in full no Advocate will be bound 

to appear or act on my/our behalf. 

In witIess where of I/we here unto set my/our hand this ----- L-I ------------------------- 

----------------------------- -------dayof------ ---- 

Advocates 
N.M.Lahiri J.L.Sarkar 
Prasanta Kumar Barua Ashis Dasgupta 
Buoy Kumar Das B.M.Buzar Baruah 
B.C.Das Nisitendu Choudhury 
B. Baneijee Manik Chanda 

Asit Sarkar 
StutiDeka 
S. Sarmah 
N. D. Goswami 
iCariti ICurar Biswas 

Received from the executant and accepted 
And Accepted 

Advocate 	 Advocate 	- 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: 

-- 	ATGUWAHATI 

O.A. NO. ..,........ of 2001. 

In the matter of 

shri Kali Krishna Edse 	 ; 

I 
- 

In the matter of 	 2 

• Union of India, 

H 	 representing per 	 4c 

General Manager, N,F Railway, 

Maligaon, Guwahati781011, 

• Secretary, 
t' 	

C 

Ministry of Railways, 

4TY 
	

. 	- 	Railway Board, Rail Bhawan, 

New DeThi-.110001. 
2 

3). chief personnel Officer, 

/ 

? 

N.F. Railway, Maligaofl, 

Guwahati-781011, 

4) Chief signal & Telecommunication 

Engineer, N.F. Railway, Maligaofl, 

Guwahati-781011. 

5) Deputy Chief personnel Officer(HQ), 

N .F • Railway, Maligaorl, 

Guwahati781011, 

coritd 0 .. . .Mrs.... 



6). Mrs. Junu IIahanta, chief Draftsman 

under Chief signal & Te1ecounication 

Engineer, N.F. Railway, Maligaon, 

GuwahatiE781011. 	 •...... Respondents. 

Details of 

1, 	 of_Ap  

i). Name of Applicant : Kali }ishna Bose 

Name of Father 	: Late Birendranath Bose 

Designation & Office: Head Draftsman, i., 

now Junior Engineer Gr.I 

(Drawing) under Chief 

Signal & Telecommuni 

cation Engineer, 

NJ, Railway, Maligaon, 

Guwahati'781011. 

iv). Address of Services : R1y0Qr, No. S&C/181..A, 

of all notices. 	Trianlar Colony, Pandu, 

P.O • :Guwahati—i 2. 

PIN... 781012., 

2 • Particulars of Respondents : 

1). Name and/or designation $ 1, Union of India 

of the Respondents, 	 represented by 

General Manager, 

N.F. Railway,Maligaofl, 

Guwahati..781011 , 

Contd, .sectary,.. 



Office Addresses of 	
20 $ecretary, 	S  

the Respondents 	 Ministry of Railways, 

Railway Board, 
iii), Addresses for 

Rail l3hawafl, 
services of all 

notices. 
	 New DelhL-110001, 

3 4  Chief personnel Officer, 

N.]?. Railway, Maligaon, 

Guwahati.-781011 0  

Chief signal & Tele 

communication Engineer, 

N.]?, Railway, MaligaOfl, 

Guwahati'.781011, 

Depity Chief personnel 

Officer,:(RM. N.]?. 

Railway, Maligaon, 

uwahati..7810110 

6. Mrs. Thttnu Mahanta, 

chief Draftsman under,  

chief signal & Teleco... 

mmunication Engineer, 

N.P. Railway, Maligaofl. 

Guwahatia.781011, 

Coiitd...... .pxticulais.... 

k. 



.- 4-. 

3 •  particulars of the Order against which 

Application is made: 

The application is against the following 

Order:- 

1) order No. 	 Chief signal & TelecomU- 

Date 	: 	 nication Engineer(P)/Maligan's 

, passed by : 	 office Order No, 197.-El 547/E 

dated 266,84, General Manager(P)/ 

Hal igeon' s seniority lists NO.E/ 

22/III/46(N) dated 13.1.1994, 

General Manager(P) s Memorandum 

No v  E/254/29(N) dtd, 442,97 k  

General Maflager(P) 's Office order 

No, E/254/20(N)Pt.I. dtd,21.9,93, 

General Manager(P)ts letter No w  

E/254/46(N) dated 14.11.2000, 

iv). subject in brief: 	Delay in issuance of posting 

order after issue of the appoint-. 

ment letter & getting medically 

examined, publishing seniority 

list after 9(Nine) years of long 

appointment by showing itong fixa.- - 

i 

promotional benefits in

on and thereby causingsubseuent 

 all Draw-

ing cadres of Chief signal & Tele-

communication Engineer N .F,Rly' s 

Office of Maligaon Md. Qrs4 

Cofltd. .Jurisdiction.... 



J.5l!S 

4. jurisdiction of the Tribunal : 

The Applicant declares that the subject 

matter of the orders against which he wants 

redressal is within the jurisdiction of the 	j 

Tribunal, 

5 '  LIMITATION: 

The Applicant humbly submits that this 

Application is within the period of Limita'-

tion as per Administrative Tribunal Act. 

of 1985, 

6, pa ctsof the case : 

The facts of the case are givebelow : 

That after having all the rights of my repre 

sentEtions and Appeals lost to the want-on attitude 

and inaction of the N.F. Railway Administration to 

render equitable justice and redressal of my 

grievances I am filing the original Application 

before the Hon'ble central Administrative Tribunal 

under sec. 19 of the Administrative Tribunal 

Act. 1985 for justice and thereby redress of my 

long standing grievances. 

That on being qualified in the recruitment of 

Trainee Tracer by the Railway Service Commission, 

Contd.... Guwahati... 



Guwahati on 16.9.1983 i was directed for 

appointment of Trainee Tracer in Scale 

Rs4*260.430,6. under merit figure No. 26(UR) 

vide Chief personnel Officer(Rect)/Maligaon's 

letter No. E/227/63/2(Rectt) dtd. 17,10.1983 

for the prescribed Medical Examination to be 

conducted by N.F. Railway's Medical Department 

(nexureA) and accordingly I deposited a sum 

of Rs.12/(Rupees Twelve) to the N .F • Railway' s 

Cash Office at Maligaon Hd, Quartervide NJ, 

Railway's Money Receipt No. 5/1110 dtd. 29.10,1983 

(Xrnexure-B) as per chief Personnal Officer/NJ. 

Railway/MaligaOfl' s letter No. E/22 7/Pre...medical/ 

Rectt dtd, 29,10.1983 (Annexure..c), 

That in accordance with the terms and condi- 

tions of the aforementioned letter under ymexureA 

at para - 2 above, specially as per para 11 of the 

said letter, I was to take up the said appointment 

by rnjself on or before 7.11.1983, 

That surprisingly enough and with much grief 

and great regret the 	Railway Authority issued 

the appointment letter to this Applicant wide 

Chief Signal & Teleommunication Engineer(p) 's 

letter No. 197.E/1547(E) dtd, 26,6,84 by giving 

the date of appointment as 25 06 0 84(AX1nexUre) and 

directed to report to Asstt. Signal & Telecommunica-

tion Engineer/Work hop/pandu immediately for trai. 

ning. 

Contd..... 	S 



That since the inception of my appointment & c 
training I had been persistently praying before 

the N.F. Railway Administration to unveil my 

seniority position, but could not be able to break 

their slumber, 

6). 	That bothA  humble applicant and Miss. Jhunu 

Deka,subsequefltly knoqn as Mrs. jhunu Mahanta 

consequent upon her marriage, were of the same 

batch and for the same appointment of recruitment 

by the Railway service Commission, Guwahatibut it 

appeared from Chief signal & Teleconinunication(P)/ 

Maligaofl's letter No. E/203/150(N)Pt.IIT dtd. 

17.2.89 (?nnexure-E ) that Miss. Jhunu Deka(now.  

Mrs • Jhunu Mahanta) was promoted as ADM(Asstt. 

Draftsman) in Scale Rs.12002040/(RSP) w,e.f, 

141.89 owing to up-gradation of the cadre itself 

according to Railway Board' s Circular mentioned in J 

aforementioned Annexure-E without considering 	• 

my case albeit this humble Applicant and Miss. Jhunta 

Deka, now Mrs. Jhunu Mahanta, were medically exa 

mined on the áame daVe and on the same category of 

C/i and for the same post of recruitment, 

That as per the cardinal principles of Recruit.. 

ment policy that even if a candidate having higher 

merit figure but joins later than a candidate having 

the lower merit figure in the selection process of 

Cofltd.. • .içruitment.. 

U 



/ 

recruitment the senior candidate should get the 

SENIORITY OVER the Junior one by virtue of his 

?1RIT FIGURE even if he/she joins on a later 	- 

date due to any reasons whatso-ever. 

7). 	That as per Railway-norms the initial 

training for the appointment of Tracer was 

of "IN SERVICE TRAINING" nature arid, hence, 

an employee's seniority is to be counted from 

the date of his appointment for all subsequent 

purposes. 

That in spite of my repeated persuances 

the delay for my posting even after fulfilling 

of all norms & conditions as )er Rules of Railway 

Recruitment was best known to the 	Railway 

Administration. 

8) 	That since the date of my 'paper appoint.. 

rnent' and posting I had been vigorously and ceue.. 

lessly seeking for the-placement of my correct 

seniority in the cadre of Tracer, but the NJ. 

Railway took about a deeade's time to publish a. 

seniority list, and that too, of the Asstt. 

Draftsman' a cadre,, because by this time the cadre 

of Tracer was elevated to the cadre of Asstt 

Draftsman according to Railway Board's Circular 

showing my name below Mrs. Jhunu Mahanta and 

Mrs. Niva Das and also without endorsing a copy 

to me and /or my controlling Officer Asstt, signal 

& T-ele corr*nunication Engineer/Work_ShOP/Pafldu 

which is manifestly clear on the face of the 

Coritd.. . .recQrd... 



record of seniority list piblished by the 

General anager(P)/Maligaofl' vide his No, 

E/255/46(N)Pt, dated 13.593 (Annexure-F), 	- 

This is highly derogatory to Railway's Own set 

of Rules and violative of the cardinal princi-

pies of all employments 

That immediately after noticing the 

aforerrentiOfled seniority list this humble 

Applicant submitted a written representation 

to chief signal & Telecommunication Engineer(P)/ 

Maligaon duly forwardeda by my controlling 

Officer Asstt4 Sign1l & Telecommunication Engi-

neer(G), N .F Railway, Maligaon under his No. 

N/423.-E/34 dated 12 0793(Anneure.G) for assiga-

ment ofmy correct seniority position and effectm.  

ting my promotion in the cadre of Asstt. Drafts- 

man from the date of 17.2.89 viz, from the date 

of up-gradation of the cadre of Tracer to 

Asstt. Draftsman, 

9)0 	That without attaching any importance to my 

represertation dated 12.7.93 mentioned above under 

para 8 (Ax1nexureG) the General Manager(P)/Maligaofl 

issued promotion order for Mrs. J1-iunu Mahanta 

and others to the post of Draftsman selected 

through modified selection and posted in Chief 

Sigia1 & Tele corrnrnnication Engine er/MaligaOfl' $ 

Office vide General Man ager(P)/Maligaorl'S Office 

COfltdv'.. Qrder... 



Order communicated under No. E/254/29(N)Pt.1 

dated 2169 .1993 (Annexure-H ). 

io. 	That again on 13,1.94 General l4anager(P)/ 

Maligaofl published seniority lists of chief 

Draftsman, Head Draftsman and Draftsman showing 

their positions as on 1.1.1994 withoUt publishing 

the seniority list of Asstt, Draftsman and again 

Mrs, Jhunu Mahanta' s name appeared in the said 

list without considering my representation for 

corredt seniority and subsequent promotion thereof 

superseding me (Annexure-I) 

11). 	That this dodgy and fallible act of the 

Administration compelled me to submit another 

written representation dated 28.5.1994 to General 

Manager(P)/MaligaOfl duly forwarded by my Asstt, 

signal & Telecommunication Engineer/WOrk.-ShOP/ 

pandu on 1/6.64994 so as to assign my correct 

seniority at the initial recruitment of Tracer 

and to all subsequent promotional cadres 

(ArmeXUre-J). 

12) 0 	That following my aforementioned represen- 

tation i submitted a reminder on 17.2 .94 to 

give effect of my promotion as Draftsman conse-

quent upon the re structuring benefits of the 

Drawing cadres (AnnexUre- 	) and my Deputy 

Chief Signal & Telecommunication ngineer/HQ 

also was kind enough to enquire of the finali-. 

sation of my long_standing issUes (Annexure-K ). 

4 1 
4. 

, 

Contd..... ..That4.. 
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13), 	That despisubmission of my another repre 

sentation on 4.9,95 (Annexure-L ) vis-a-vis the 

imminent selection of Draftsman and Head Draftsman 

nothing was mentioned to set right my wrong fixa-. . 

tion of seniority in the cadres of Tracer & Asstt. 

Draftsman, rather, the selection was held & I 

was given the promotion of Draftsman vide General 

Manar(P)/Maligaon's Memorandum No. E/2 54/29 (N) 

pt.I dated 8,896 	and subsequently after holding 

suitability test promoted me to the post of Head 

Draftsman in Scale Rs.55009000/-(Annexure-M. 
MJ - - 	IL- 199 

That by Memorandum No. E/254/29(N)pt,I dated 

4.12.97 General Manager(p)/N .P,Railway/Maligaon 

elevated Smt. Jhunu Mahanta to the post of Chief 

Draftsman in Scale Rs,6500.1050/ who was junior 

to me in the initial recruitment of Trainee 

Tracer mentioned under para 6 above, but my 

represefltat± on/Appeal for seniority was still 

remained undecided, 

That, after my 15 years turmoil the GenEral 

Manager(p)./Maljgaon vide his letter No. E/255/ 

46(N) dated 1509.99 (Annexure-N ) has agreed 

that I was medically examined on 29.10,83 

and declared medically fit for joining the post 

of Tracer as recruited by Railway Recruitment 

Board(then Railway Service Commission), but 

Contd. .at.tbe.. 



- 

-12.- 

at the same time asking me the reasons for 

delay in my joining the post of Tracer only 

on 26.6,84, How rediculous it is 

That perhaps because of my constant repre-

sentations and fervent appeals, both written 

and Oral, the General Manager(P), NJ, Rail.-

ways  Maligaon, as it appears, was moved to 

take a judicious deesion to arrive correct 

fixation of seniority of this humble Applicant 

in the cadre of Asstt. Draftsman as on 1.2.93 

considering the initial recruitment position 

of Merit Figures adjudged by the Railway 

Service commissiori(now Railway Recnuitment 

Board)/Guwahati and accordingly decided to 

place me ive- Smt, Jhunu Mahanta vide General 

Manager(P)fMaligaon's letter No t  E/256/46(N) 

dated 26,462000 (Axinexure-O ). 

That after observing the squishy attitude 

of the Administration to take follow-up-action 

upon its letter dated 26 04.2000 mentioned above 

under para 16 I preferred an Appeal to the 

Director of Public Grievances/Cabinet secre.- 

tariate/New Delhi (Annexure.-P ) for the redressal 

of my grievances, 

Contd....t on.. 

4 



But on being asked by the Director of 	c 
public Grievances/Cabinet Secretariate/New 

• 	 DeThi(AnnexUreQ ) 	 my representa 

• 	 tions/appeals for assignment of seniority and 

thereby rendering consequential promotional 

benefits thereof this Railway Administration 

informed the Railway Board vide their letter 

No E/255/46(N) dated 14.11.2000 duly signed 

by one Shri P.R. singh, Dy.CP0/HcMaligaon 

that "Sri Bose submitted representation for 

recasting his seniority as for Tracer only 

on 28.05.94" and "recasting of seniority after 

lapse of 16 years cannot be considered". 

(Annexure..R ). 

	

18) • 	That the N,P • Railway s letter dated 

14.1142000 to Railway Board mentioned under 

para 17 is not only squelch of the factual 

position but also violative of Railwayt s own 

set of Rules under para_ 321(B) of IREM 

(1989) and the erstwhile decided cases of this 

R8 ilway 

	

18.1) 	The para321(B) of IREM(1989) runs thUs - 

astaff concerned may be allowed to represent 

about the assignment of this seniority position 

within a period of one year after the publIshing 

Contd,,. 1o.the.. 

0 

U 



-1 4.a 

of the seniority list 0  No cases for revision 

of seniority lists should he entertained beyond 

this period" 

My respectful submission before your 

Lordships to be kind enough to look into the 

words of the above codal provision "after 

the publishing of the seniority list" when 

t- this Railway Administration itself took 

long 9(Nine) years to publish a seniority list 

of employees like me and others how such ques 

tion now arises when this humble Applicant 

submitted his representatior'appeals protes 

ting the seniority lists referred to under 

paras 9 & 10 respectively (AnnexuresF& I), 

Moreoverthe N.F. Railway Administration 

could not follow the Railway's own provision 

mentioned under para 303(b) of the IREM Vol-I 

(1999 ) itself wherein it is laid dcw "In 

IL 

the case of candidate who do not have to undergo 

any training in training school the seniority 

should be determined on the basis of the merit 

order assigned by the Railway Recruitment 

Board or other recruiting authority", 

18,2). Further more, it would be envisaged from 

the letter of one Sri Ani]. Kurnar chatterjee, 

DsK/I, that seniority list can be changed to 

a55jgn correct position of a deprived employee 

even long after 19 years(19811999)(Annexure-S), 

The case of Sri Kajal DasgUptaan employee 

of the Mechanical Depirtment of the Lumding 

Contd. .Divisiorl,.. 
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Division of NJ. Railway got his actual 

seniority after lapse of 14 years, 

That it fails to understand as to ho 

Sri P.K. Singh being an IRPS Of ficer could 	t 
write such a highly inflarnatory letter which 

is not only inconsistent to the Railwy's own 

set of Rules and decided cases but also vio 

lative of all statutory laws, rules and 

codal provisions enshrined for the purpose 

perhaps he was maneuvered by the represen 

tation of Mrs Jhunu Maharita dated 22.5.2000 

(Annexure.-T ) and compelled to refurbish 

the Railway's earlier decision mentioned 

under para.-16 above and/or proceeded mecha-

nically in arriving a finding while communi 

cati-rig reply to Railway Board to satiate 

cabinet secretariat(DPG)'s inquiry. This 

Railway thus invited an unfair, unjust, and 

arbitrary decision/action which is liable 

to be set aside ab iiio, 

19) 	That there cannot be any clandestine 

fact or matter which cannot be high lighted 

for the ends of justice. 

Your Lordships may be magnanimous to 

permit me to cite the reference of Dr.Udai 

pareck's celebrated book titled " personnel 

Management 
0

at page 277 quoted in the case 

Contd. ,, .of council... 



- 

9 

20). 

21) 

-1 6.-. 

of 'Council of scientific and Industrial 

Research & another -Vs.- Mr. K ,G • S. Bhatt 

& another reported in 1989(4) SLR 252 (s.c.) 

The relevant lines akin to this Applicatiofl 

are reproduced ad verbatim: "The Organsatiofl 

that fails to develop a satisfactory proce-

dure for promotion is bound to pay a severe 

penalty in terms of administration of per-

sonnel, low morale, and ineffecti&al of 

performance among employees and their 

supervisors'. 

That the power of appointment has been 

used arbitrarily in the case of this Applicant 

via- vis Miss. Jhunu Deka, now Mrs, Jhuu 

Mahanta and thereby deprived the duly quali-

fied candidate - the Applicant in this OA.-

selected,medically examined & found fit and 

assured of appointment of Trainee Tracer 

through the Recruitment process of Railway 

$ervice comrnission/Guwahati and NJ. Railway 

Administration, Hence, this is an infringnrnent 

of the guaranteed right embodied under Art6309 

of the Constitution of India. 

That in preparing the seniority lists the 

promotion of seniority inter-se has been vio-

lated deliberately by the NJ. Railwayr 

Contd. .Administratio.. 
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(24  

. --- - -1 - 	 - 
Vi 	 tU •Q5i9flS in Une case 

of this apDlicant and thereby cued 1nfringmeit of 

Arts. 14 & 16(1) of the Onstitution of India. 	- 

That there isno trea senable basis for 

differentiation 1  between Miss Jhunu Deka now 	•: 

Jhunu Nahanta and this Applic.nt in repe.ôt 

of appointment, promotion and unequal scales of pay 

cause ci by the N.F. Railway Administration and ewing 

to this irrationa1 distributin't for the' identical 

work under the same erployer 11  caused bias, 

fllalafjde and ultra vires to the C.nstitutinal 

proviso guaranteed under Arts, 14 & 39( d)1 

7REL IEF SI: 

In the premises aforesid your Applicant 

prays that the Hntble  Tribunal wuld be plaed 

to admit the application, call for the record, 

issued. notices on the Respondents calling upn 

them to,  show cause as to why the impugned 

seniority lists under Ns. E/255/46(N)Pt 

dto 13-5-93, 	/255/I1I/46(N) dt 13-1-9, 

E/254/29(N)Pt.I dt, 21-9-93 mentiGned under 

Jnnexures F, , I,% above issued by General 

Manager(P)/N.F Railway/Maliga®n should not be 

sot aside and a direction be r:.iade to 

re-assign my seniority 

Ccntd.... 1position.... 
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psition above Mrs Jhunu 1 1lahanta in all 

-adres right from the appointment and 

arrange my promtien to the rank of 

Chief Draftsman above Mrs, Jhunu Maanta with 

back wages of all pay, allowances and 

admissible dues as per my restored and/ 

or pass such other or furthei orders as  

your 1rdships may deem fit and proper 

8 	INTERIM, IF PRAThD_FOT 

Pending finalisation ofthj 

Application the Hon'ble Tribunal may 

order as deem fit and proper 

DEAILS OF 	DIEAUSTED : 

Appeals/represent4tions, beth 

written and oral preferred before the 

N.F. Railway Autherities, more 

prtiu1arlv, General Manager(P), N.F. 

Railway, Maligaon mentioned under 

AnnexureG, K, J, 1, P, S and without 

any relief, 

Contd, , . .MATTER,. . 
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100 	MATTER NOT PENDING WITH OTHER COURT,ETC.: , 

• 	 The applicant further declares that 	J 
the matter regarding which this applica 

tiOn has been made is not pending before 

any Court of Law or any other Authority 

or any other Bench of the Tribuna).4 

11 	PARTICULARS OF BANK DRAFT/POSTAL 

ORDER IN RESPECT OF APPLICATION FEE : 

Name of the Bank on which drawn; 

t—N 

Number of Indian Postal 

crder 	; 	 B!15.005779 

Name of the Issuing : Maligaon Railway HQ;S, 

post Office 	: 	Guwahati7810114, 

iii), Date of issue of Postal Order: 19,1.2001, 

iv) • Post Office at which payable; Guwahati Head 

Office, 

12, 	DETAILS OF INDEX : 

An index in duplicate containing the 

details of the documents to be relied uopn 

is enclosed, 

13. 	LIST OF ENCLOSURES: 

ANNEXURES: A, B, C, D, E, F, G H,!  i t  

K,. L, M, N, O, P, Q, R, 5, T 

Contd. • .Verification. 
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VERIFICATION 

I Kali. Krishna Bose,son of Late Birendranath 

Bose ,aged about 43 years t  resident of RLY, Qr,  

No. S&c/181-A, Triangular Colony, Pandu, Guwa 

hati-781012,(Assam), . by occupation Railway 

service, working under Chief Signal & Tele-

conuni cation Engineer, N .F * Railway s  Mali gáon, 

do hereby solemnly affirm 

and verify that the contents of Peragraphs 

6(1) to 6(18.3) are the facts of the case 

and true to my knowledge, information and 

belief and that I have not suppressed any 

material facts and the Paras 6(19) to 

6(22) are my humble and respectful submission 

before this Hon'ble Tribunal 0  

AND I sign this VERICATION on this 

day of January'2001, 

Place :Maligaon, 

e te: 	11011061 

Signature of the Applicants 



:. 

- 

• 	 . 	 }CRTFEST -FRONTIER RAILW'Y. 

Off!ce of the  
• 	 LIsT1' WITH 	/ 	 CEEF Pm CnNNEL oPc 

(Recruitment Sectori) 
Mallgaon: Gauhtj.1.1. 

No.E/227//. 	 (Rectt). 	 Maiigao,date,th 

TO

•  

Sub:— Temry app 	tment as .ainee/A&e  
- on.  

pc: 	 , 	 usual 
daroess aJloaac- as d.missi1:le irom  time to cme, 

c/uy 	•' 	 .•' 

DA.TE OP SW Y TE 	 - 

S 	 MIT FIGITRE 

- I am trepi'ed to offer you a post in grade of and rate of pay sPecified 
above plus 	ual sllowarice rr:iect o .yr pasin te 'esctibd rdi 
exarniaton 17 nn•oj'isej ccc 	Oficr of Thf1 P1W7gs and on 

	

cettL 	es :.n s.ppox't of your 	 'tis and sa isi' 	 )' : 	'c of 	 ii - 	1'icuI 	'' C- . 	PUjVa1ert cei :!r 	T 	o_ o-ai 	of 	ao 	T iC C1L1 	o eei fJ: 	o:i ins Uo.ivrsity/3oard 	he filiowing car tifi cates (ía cigirIal) may 
be acspcd pov.sirc:.ly :- 

M tj 	n •Mrks shoet 	 • S  

c; 	Ai Card and 
( 	l- Leao C.t -Lt from the Headmagtr. 

2. 	Y: 	lhavs 	 t:ng fr a period of ••____ _____ 
Le — 	 a 	Th U 	 s oe clhaooa to Pass t1e ax' n1natjo 	If you f 	n 	e stila 4 ed 	rcd, ou ill be di 	ced. Durir; 	a: 	 'ou Vj II recai;e a s::eL c: 
per mcnth rLs :ail dsaness aLLovTailoe appiica'Jie from ime to tir2 

3• 	 fac;tr c-)npletLorl of'aining and passing the 	esrthg the 
escribed a.Lr/ts± iao. will h 	ih1e for appointrnont as tern orary_______ 

on 	nni of he sdle'Rs.  
plus uo' 	'uce arj (ide f2n 	o time..but no gite of •annin Lme:t 
an 'o i':' 	•nmeit w:i.11 'be trarv in tia fish i5s°ince undsr tms arid 

condt:'.r ris aPPIcable to C!-aso III taioa 	rir.s-rvt-s  bu 	oi iy look forw-d for oon rrnatou in aocodance w.L 	your seniority on fulfilment of the 
con it s 	'r ruies0 	 • 

conta.... 

-, 



• 	
• : 	 • 

: 	 . 	•' 	 i 2 : 	 . 	 .1 

(i) tn oompletion of your training, if you get yourself seleted for 
appointment against a wokng rx) .i;, yo will have to serve the Railway 
knistratinn fo a minin prioa of five years y  if reqiri.red by the Adjstion 

(ii) 	Thatyo' will not be allowed to withdraw from training. except for 
re9.sono which are 'beyond your ccntoi Li cas yo,u. fai1 to ,seve the A&ninis'ation 
for a rritt p.caof .vroY?r3 as stated above ci wish'to withdraw from 
tainin for any reason. which Ic not beyond yo'r conbol or try to withdraw by 
vT.fJy.aentig yoxoclf o ado Ptig any other nfair tactics 9  you will be 
liilo to rond te vtio,e co'; of yo= training as well as any other money paidto 
yo dwcg te për:od o 1eiing by way of stipend/pay, etc the cost of 

3Y.L 	1sood to e 12 of the pay and allowances (exciva•ng traVlling 
and I':inL:ng a2loves) drac 

/n0-
Before you. stt your ta.nicg ou will be required' to oduce an 

ernri Bond bind,g yL- rself and one surety jointly and severally to refuna, in 
/ the eva'....cf yr' I'ai1it.g o satisfy the conditi"s stip.xlated'a'bove, the cost of 

aining a 	ioey paö. to yn in ihe thanner detailed above. 

It iist e ,cr1y ud&r toodtia the appoinfment is terminable on 
14 	r 

 notice e.ther si,e ac.cpt that no u± notice is rë?.uired if the termination 
of sertce is due to the expiy bf th sanction to t:ne post yo.x hold or on return to, 
dutr of -t;he absentee in whose pleae yo. ña -  'be engaged, in which case, -your 
seica,wiii be a omatjc1 tarnna,'le :hom the' date of ep.ry of the. sanctiOn or 
from the date the faorz7arre 	b..s d:'r 	the case may be. LJi3o no such notice 

• will ie we nwe, if the t:* :n of servi':'e is d.e to your menl or Ph.y5icàl (  
jticp" S T f to votr 'e'-; 	c:sa es a i,L tp na. 	mas!Ae after 

• 	r'eLc with the p:cvi.- i n of Clae II f PizLcle 311  of the osiEtion of 

6 	• 	Tr. 7i2i no-b 'be e.ol fcr aoy penionar:r 'benef J t urder. 	the State 
r1 	 U'd or C 	' 	o: o an.y eDetee aUcwce beyond 

• tho-' 	t 	 erpioyaes under the rides in fore from time to tiine 
during suc 't;empoary service. 	• 	

' 	-• 
You will be held responsible fnr the chge and care of Govt0 money, 

goods and stores and all other properties that nay be eut.Tu s, ted to ;rou 

In all mtters not spec&ficolly provided for herein, or in the 
Reitnet r1le, you. will be goverued br the Fro.sios cf the Indian Rail*ay 
'od.o3 and chor eztant orders as amended/issued fr6m time to time . 

90 	 You will 'be reqnird to take an oath or allegiac or make an 
affirm'Iion in the 	m incated below  

• • 	 C1 	 i7\& 	)(çL.. do swav/so1emnJ.y affirm that 
• • 	• 	ic w CL be faihj'ni aoci.bear ±e aLLegiance' to India and to the 

• 	Cc1ation cf'Indi as br 	es'a'bIih.ed and that I will carry, 
OLt he du.tie's of .;"ofiiee aoyaliy ;  honestly and with imparti1ity, 1' 

JHELPMEGOD. if  

I' 
/ 

; 	.-•.'-?••--•'- 	 a' 	• 	
'• 	 ( 



- 
T  o TS, 	Cr, Sctj03 objet•s to 	ng c.ith may m3 a sele 	affirmation • in te 1eocibe d form ifldicted abo,e 

10 	
Yovr11 cform to all rules and regul.tL s applichle to  your  apitrnen 	Yu musb he :ep.ad to acert the offerofp,

at any staon c.: the or L.nt I'ri-.j 	P.a1wy ys 	Aithoug'i ;-óu a—c ir ta1l apci -jt 	for a 	
tu re-lb1e to be 	 to ay St --Ition on t cs f c2fce aid should deftutely Ifldcte n yo acc:'cc 	you will ai.de by tiiee àondjtjo3 

if 	uitod ±o'k up 	poitt• o 	hese c rlitons, please rert perniy to fte u 	 or 	
- 	 ;i;nt e9rj.ir than 

	

- 	 r 	CL th 	o 	r 	I be IaVod ai7 d ti 	be e p 	C 	 c 	
dt3 ouc_ ay at e offe icre 	wj Is oted, after yot 	•e been Cetj'.fjd mciot:iy f 

re reO":rcd to fri oh secatir desjt anoul+iLlg t 0, . 
a1'.t1 .c. a; 	 • 

• 13. •'. 	 R?jVi 	accol:n' it.  - : erroded ol if avaiable.d no guorantee can be given. 	 • 	 S 	 • 	 • 	

0 

14. 	A fee 2id :ass Fao is .e cJ. ose d to o -er 	u yor journe No' avei1j al1oanc w11, •3W7•, be 	ted for 	te Zj 

1. • 	 'Yor 	 tverLt is alco 'eet h 	rn of Sci 	aste!hded cer 	 f 'c' m 	 4,1T dsd : 	
•'. :pe3fl urm (T 	cct i 	 i e s  cr' t 	a S 	 e

aed ca  

ohLl bIs for I'r-r 5rve ii te PiIay 	ee'- hut5 of e 	 L 	i'o a 	io.d of 	ytr •n  t?e Terr-:j: 	c-ryjc ad eh+ 	rs a 	Terr trl 	 or for sc r 	' 	 lid do in thic bei.lf roL1 Urno to 	' 	 • 

ilha .  P,  to 	oduce 	certfjcate in strt of yur good conduot and a 	t e ort Ofuicr not below e r ar  o AdI 	D crissjon 

	

i LL 	 cL • A. 	
s 	• 	 •• 	 • 

10. '• 	

to curn t R'pereo.a 	Ordort frc ye'r 	eset cp1oyer if you ara 	 • 	 • 	

• 

19 
	to F1 lbm~ + re 	•bed 

' 

of cerjj 	tos 	s;poi't of your ge ad quaijfjcat0 	. 	 • • 

	

• 	• 	 • 	
• 	' 	- 	 0 	 0 

• 0 

• 	
0 	 ' 	. 

	

•c 	• 	• 	 .. 

- 

Cntd..'. 
p 

ZA 

.0: 	
,0• 

	 I 



- 	 J 

20 	'Wh le reporng to t4is office you'will'fiave, to desit 1b. 12/ 
(rtxes:twe1ve) onlyon aocbmtf pre-.recruIttnejedicai exaxninatiori 

- , 

Eic1 .. set 2 nd. Glass Ps 
No 

I 	c2P.thff 	 .., 	, 	. 	. 
deta1d àiore 	i  • 	: sh:L:L i1de by  

Pa— 10 ato pg—  

&gnat.ur of the oan&,3te and 

CO p forwrdod for info  rm -atior, ctridnece'ary action to • 

	

... ....... . . ... .-,. . 	 .;, 	 ,. 

.Th3 	as refnce to his • 	 Xi 
 Fe 	 e 	n 	as to 	½ o 30 the :-- 	- i 

	

- 	 / 

for CPF Pr'N. 	 . . 

0S0 	 • 	 . 	 -. 

Rita/._ 	 • • 	. 	. , 	. 	- 	 , 
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NORThEAST FRoT:ER 	LiAY 
- £4 J.T.S 

OFFICE OF THE 
CHIEF PERSONL OFFICER 

(Recruitment SecJ:on) 

. 	
Gcub3ti- 781011 

NO: rn/2237/Pre-Med ical /Rec t 	Da eJ,M31ig30n 	-tC - • 1 

To 

(jow at orfce 

• 	 Sub : - 

In rfereflce to t s office letter NoE/22? 

(Pett) dated 	
wore givefl ofr cf p)oint' 

rneit for the post o 	
scale 

You are dvJsod to 	Rs. 	/_(R?1peeS Toivc) 

only with the Cb:tef Cs1:r, 
10lJ, Mi3Ofl on accàunt 

of 	erecrultment 	tc1 	1flQtiOfl 
fee an 3btt the 

reeit €o this offiee 5:) 	
he sent to R3i1WCY 

Hosplt3l, M1iOfl for Metc31 Ecmint1Oflo 

• 	 S 	 U 
for CHIF 

Copy to 	The Cbief Coshier, N,F,Ri-1', M IgT 
fl? 	h 

reftTcnce to 	 y Eor' s 1etc'r 
d urf s to b cred1 et 

re 15--11-75 Th c  o cd to 

R3iiw3Y evenue (Ju stroc-t-Z) 

CFFlCFR- for 

1 



A per •terrn3 .d 	ticns of PO(ectt)/O'3 
leter N0.E/227/i332 (Iiectt)dted 14.5.34* thi 
ia1i :&r. 	Boe Wklu ha hen found medically flt 
iii Cia3 CA, and q3S reported t t1ii offico for 
appoiiitn3nt as Trainee Tracer iiti ie3t from 
25,6.34 on stipend f .2GO/por onti uui scale of 
.23O/a' to 43O/..(i) -Olug allow-ances as adissibie 

under rules to undergo 3(th,rce) months trin.ng and 
directed to report tc Tii/W3/O in1mo1ate17 for 
training. 

* 	 r.ignal& Tc1econm: 	- 
S 	 3 

N0.197E/l517() 	 a1igaon, dt. 26.6.84. 	/ 

Copy forwarded for information and neceàary atLon toZ 

3.. Fá & CsQ/I4a1i9aoui, 

• 	2, 	& CAO/tt/i4nligaoii. 

3. D/$/algaon. / 

4, 	 t6 iis.1etter W0, 
E/227/63/2(Reøtt) dateI4.56340 

5. 4$T/W/P O. The st4ff conoorned may be given tra.nLn 
for the period aiontioned above. 

Kali Krisnna Bose at office. 

., . 5 ;  

H 
for  

S) 



I 
V 	

NORT1.IJST F1lONTI 	l/trLMy 
•1 	

,/ 	

1)R. 	 - 

	

* 	

•0• 

Ols- TJhv fQ OwflgTracOr in 
of S&T Doptt Who do n3t poss 	

diP1a bf. hv 
yoa 	sorvjce 	siov 	int iu 	trby 

d& 41)4 	
C1O 	l900_20/(j) 

Wo,f, —1—C9 1 	cf 

- -• 	
Boar5 

.lttor No.Czz,441 datod 25-6-3 

CiCU1d 
COi Circuir No. E/9o/7() Uj)g(j0 

Vi.J0 	
1o, E/254/29 cJ ).t I d,I39 

byF/VCAQ vcIq hi 

-:i 
Y 	

Of 	y 	Q 'Oi Conlolc ffoctl y  yrs 	t 	Dromj 

sflgjt j ,  

on 

Sri Dhiren 	PdUI1 	Ioo, .t-j..tJ9, 
Jaysj 

Jhunu Mahqrlta 	
.L-2--09• 

1' 
for 

	

NO. /2o3/ 	(N)'t. III , 	
- 	Mai)fl dated, 7 

	

t  r(tVC0 f:wa 	
f POCOssary aCt1O pio c 

• 	 - 

' 
410 li g th uprat 

3 	 14 	

fin 	 aU th 	ostu o 

- 	 .. 

* 	

( - 

j

* 	

_'r 

, 
V1-•u- 

-. 
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'I' 

1i 

74ç$44 i1 \L F. 

N 	 R LTi 

Trovigi CO1S0 	t1i st of 	t 	in Sc i1 .1400.-23Jo/ 	d tThI1 ,sc.1c R. 12xaJ4o/_ OC-T Thptt. SQ 	 93 Cnit . 	 - 
- 
of pct - rb1 r-tnootil. 	- 

30rv.Cc in 	tF-o9 .,-. a: 

- ,,• 

Dr 

	

• 	• 	D. 
Le 

ZL  
8 rk-r -(SC) , 	A.P 	11-56i. 	3 	0 	22 

4-1-09. r . 	- 	 - 	. 	- 	- 	.• 	 . 	.•. 	 . 	•• 	. 

2 	' 	KCittcrjco, 	DAC/ 	 -15T. 	1-59 	lO-7. Cffg 	2 	6 	21 

T,p,' Mccnl , 	D)/CSTE0 17-10-0. 1-5-o. 	 - 	2 	6 	21 

4.• 	u 	 tos• 	 .D.  o/m, 	-16-6.43. 24-1-1-63. 	- 	 .•. 	.; 	21 :  • 	 ir,- 	•:.. 

5. 	8irj AL ai M1ui ,rt- Sc) ., D .c/ThG. 3_1 2-53. 1-5-_00 	 2 	6 	21 
• 	

1 t 4.sstt. Dr,ftsn in sci lo 	13TOj-. 

1 Mrs 	5 git 	g 	 CSEO 1-12. 	23_133 	1 7- 9. C oaf 	3 	11 	14 

.1.4 

	

- 	 CSTE. i-6j. 2-1C3. 	17-2 	 3 	11 	14 • 	• 	 Chikr2,brty, 	 . 	• 	• 	 . 	•- 	 S .  

Jhuu 	hiat, 	/LE 29_59 9-123 	- 17-29 	' 	5 	11 	14 

— 	 ' tn. 0  2 
tIN 

•-•1 



.1/ 

'--C. 

• 	--. 	..' 
t$ 

3 

' 4 . __ --  D. 

- 	 - 	 -- 	 -- 	 -- 

5, 	, 3i 	D. 	 •/c • . 1_3-5  

- 	 - --- 	I - 
6 	S 	K K. Bose , 	 58. 	2-O 	OffgG 	2 	1O 	 ! 

7, M 	 /C 	 21- 	 1 	11 25- 	 - - -\ 	:: 

3 	s: 	i i 24-8_66. 	i-1 09 	6-21. 	 11 	5- -- - 

"r 	 hy( ST) 9 	
i-67. 	i-109 	6-91. 	 1 	11 

U 	 juer, 	 5_1-60. 

11 V4rs. Sbrrih Dn sC., J/flf!G. 

12 S-r 	,Y Ai risi( sr)., k'/CSTE.1_3.- 66  

1 . 	T.K.Mukhcoo,IWC.2. 1-1266, 

NC 

 

ib-1:-o9 	6-2-9-1. - 	- 	- - 1- - 11 	Z) 	 -. 

- 	

- 

1129. 	6-21. - 	"- 	-1 	1125• • 	 .. 	. 	- . 	
:- 

-- 	 • 	 - 	 - 	
* 	 ---- 	 ..- 	 * 	 ------ 	

• 

6- 	1. 	" 	1 	11 25 	 - 
- 	 - 	 - 	.• 	

- 

10o 	6-1191 	
U 	 1 	2 	 if 

- 

for 	
- t 

- 	- 	- 1li1o,d.-eG 	-4-93. 

- 	 • 	- ------- 	 - 
I 

1 DP!I)s/raP 	 & 2 	 Ep 	coio f 	st-if cC Od 

2. 	T 

3 	 with 	so 	 for t 0t,ff ccod. 	 - 
- 1 	- 	- 	 . 	 • 

4 th si 	ocs fr st,9 C3OCü. 	- 

5. Ge1 Scrct,, . 	
pioe/C with 5 s ro cOps 	

- 

6 	cil ocrot1, 	F. 	
p1ye5' Dio a with 5 spro copi 	 - 	 - 

-- 	• 	
-- 

7. ST/G. 	 - 	 - 	 - - 
Th o t r;ot i fir su 	

reprOs t,oa,if ay7 	 this - 	 - 

s oe Qth EDt th 	
f 1SSUC :f too se ,fter hich oo 

1 

4255/46(N)Pt. 	 . 
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The 

Rai1. 

&2thfliIT 1 2h 
f 

M=JAM aG 

** 	letter $O.á 

t/. 
/-Raft =qpeftEuU I bg 
 sm   to piece the 	 for 

'hat Ce' *dztatjan of *i*zvotuxin1 dr 
cadre in 3 Dtt, the poet a of ?raegrs w,r. tot 

• aboiished aa an PP449 vido "sool's OLfi,ce 	rnn 
4'00 PtZ 4e4 0641 

that as an 	theSe was poat of frpms je 

2 - J) 
4rv 

that in permeaftto the sbo've I Cquid not have 
tthird as Ttecer na on 2.489 

th't 	ranotics* as )M va 	u fectt've fran 
• 	 Ot Order Io VS .O.7*7 

5)that the conteets  of 	p)Aa11esae4 letter dated 2.3iQ was M"-,U*Axpzfted by the 	 L4  a of fins 
prti wee ehowa efsctjv can 449 

,be to clea of the xelsvmt docuaent ox* eu8 

Totiri Ceithf4iy.t\  
4Qcuz 	 SQ. 
1kzi *ithLá ae'o) 	 - 

)iJpider T3#orki#ea.I 

ct 	 _ 

Tcsar* feLthfái 

1 

ind 
iea.eJ 

bc4t4L J2 - 7--93 

4" 

-/ 

/ 

If 

rQ z 

Am fo~ 
I$$tt. Slsa 	4 	Eneliiser 

gig 

>' 
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•/"_. L 	• 	
; 	 . 

. 	 . 	N. F. ri1way. 	. - 	.. 
Office of the 

. 	 . 	
1 	 . 	 .. 	

. 

. 	 . 	 ' 	 . 	 I 	
a1itci, Gfliiti. 	. 	: ' • 

. . Tie ollngtransrGr,postngELnd protioh ordersare 
1.2i•3ucI to ta ke e.ff2ct focni te date rnntja -gd aCainst each 	. 

hz± u.1or CSTE/13G/Ccn In scale . 	.. Rs,1630-2660/- m being dec'ared se1octed,thro Iu&ified 
sGlcjètl'orI, vicio this office Menioraidurn of' ever number-
dated 27-8-93 ii nrcmoted as CtH in sc1e iç.2000-320O/- 

L 	• 	&nd poSdjri.CSTE's.offluridr CTE/MLGaainst aCainBt . 

	

•0 	
restructuring po3t; W.e.f.1-3-93.'  

. 	iri 64K.flitta,U4 CSTEs 'office in scIc r.1I300-2G60/-. on 
beipg 	 mJified seiec•tion, vide this 
office HCrfLOrCn(luIn of OVGfl riujubel' dated 27-B-93 13 prcrnotod 
at CLi in scale R.2000-3200/- and posted in CSTEs offico 
undr CTE/MLGagajrist rostructurinC post w.e.f.1-3-..93. 	- 

ri 1&L,Chatterjee,H4 CSWS office in sca) 	. 1G02660/ 
cn being declared Selectd,thro: rno.lifiod.seic-ction, vicie 
this off ice toujo of OVO flutiiboi dated 27-13-93 15 poroted 
as CJ[ ih scale sa2000_3200/... and posted inCSTFs olfjco 

• 	under CSTE/14L0 agtnst rostructrjng post W.e.f,13_93. 
c 	 - 	- 

Shri 	Bag (Sc) 	/APDJ in sQa1 	. 1400-2300/- under • 	Sr. DSTE/pD3 On being dcc la;'ed Suitable thro ft cdi f tad 
su 1 La bill ty test vi de this off ie M a, of even -flu rube r d(^At ed 27-8-93 is praitoted as HD1. in scale Rs, 16002660/- and potod 
as 1I1!•1/ADJ under SrDST:/jtpJ against 	 post W.'.1-3-93. 

6) 	Sri - JLK.Chattorjee,ttvI/XIfl in scale .1400.2300/- ndor 
DTE/K1}1 cn being dec1red .suitab1e,: thro ci1ifid Suitbi1ity 
test yule this -office. Memo, of Oven number dated 27-8-93 i3 
pmoted as HLM in caie . i6-26G0/- and posted at KIR 

.1 under STE/KIR against 	 ific 	wdo$f.1-3-93. - 
6)E 	 Swa par Modhi, PA C STE office -in Scale Rq.l400-2o/.. 

a-i boin, declred suitahle', thro: 	ljfjeU Sult3bility test 

	

- , 	vicle this office Menjo, OfOvo nuthber datcd 27-93 is 
prcuibted as HIM 1n,sca1 I'.160072660/- in CSTE's offico 

• 	 fMLG a instrostructuring post w.eC,I-.3-93, 
• 	 • 	 • 	- 	 ' 	 1 

• 7) 	J Sh i- dntosh, ia jan Phar ,I/TMG in scale Rs. 1400-23o0/- 'under 

	

11 	4 DSTE/L1u 	being declarod suitable thro mifi1 suitability 

	

4 	ts1 v1d 1u10 	f even number aated27-8_93 iSprcctoted - 
as 1I1k Scale 	lQ0-260/-and pocted at LMG under DTE/ 	• Luinding aguinst r9structuring pOSt .\4.o. f, 1-3-93 •• 	Ii 	 • 	L ' 	 • 	.• 3) 	S1nijtj 	Mahanj,a Er. UCTE 	office on 	inc' • I 	!'oc1acd su.ithble, thro uic 'ted, suitabi1iLr test is 	• • 	• L  
13ralloJc1 hsllfl'-i in Scale I:;1]wO-G60/. and pO3tOd In •CSTEs offico uidor 1 C3T J 	against an ocist1ng vac&'y with 
'1mrnc1i.ate effoct; 	• 	 ' I 	• 	

- '4 	I 	-• 
I 	 I 	

r 	- 	 •• 	• 	Ccni.l d ,.P/2. 	,• 
, 

	

_!• 	 I 	, 

	

•F• , 	 • 
i;  

',•-+ i ••_( ..4•._( 



 
Pas, ALM under C,9TE/BG/Ccn in scale 	c. 12Q0 m being docred selecthd, to: niifjed selectim, is-ranoted as tMin CSTE/BG/C5 (fice under Dy,CSTE/ 13G/Cm, against an oristing vacy with 

iliffilo 	ats effect 
• 

- 

Shri-Bhupen Shrn (ST) AtM, CSTE' 	f ice in sca.00_ 204o/ 	being declared Sujtab1e,ti 	mjfjed• 	- selectirn, is prauotd 	S tM in Scale .Rc.1400-23çy3/_ and posted 	CSTE office under CSTE/MTJG against 	Gxi$t vacancy With immediate effect, 	 jg 

llt. 	i~ r 	t) 	(SC) AtM/LMG undr DSTE/LMG -  on bCing deciared ps eiecteci, thronijj0ci 
Selection, IS 	rLod as tM in Sca1 	11oQ-23ooy_ ad fiosted 

/ 
at LMG urti or IY TE 	G a c inst an existing iac anc y wi th imiediato c ffec t. 

3) 	/ 
 

T ji 	n  ew lj pinp oin W. d post of Draftsinai 	in scale s  under ASTE/WSNO. 1s 	emarily 	
14-23OO/ 

 down i;raded Into AtM Scale E.s 	2OO-2O4O/•and Shri ic.Kflose. ej sting AtM is 
• 

posti agajnst the pest till 	Sclect A 3 d tM 	 n is 	tod uder TE/W S,1 H o 	• 	

• / • 

1Irs.Deba!iGogo 	(Dcwri), AtM in CSTES 	office under in sc a- lo 
• 

t, 2 00-2043/. is b:o :k hreby andi potu 	at TJ( uridar D$TE/Tç at 	 with 	te jjrjiodja 	0fect iu 	n •reque ; 	 • 	 • 	 •• 	. 	 • • 

This iSes V ith the;appr0v 	of çai 0 	 • 

• 	
• 	 fl 	c • 	 • • • 	• 	

• 
• • •• 	 • 	 • 	 • 	

• 	
ç 	FL 	) 

• 	• • 	 • • 	 • 

• 	• 	
for Ocnoxai  

- • 

/ 

M's J 	 g ATN (TJt of cC in e. lu 
fli Uu Lruu 	lectud, tlir 0; 111 i icicu SC1UC Li cn, 

is prujiotud as IM in Scale Fc.l400-23001- arid postud In • 	CTL s offieg under CSTE/MLG aguinsi., an 0 dsting vacancy iith immediate effuct. 

Shri •  Dhiren Paul, AM Under DSTE/T( in scale 
, OO • 	

20/- n beir decLrôd Soloctod, tho m&il' ied SlccLj 	js prcroted• as 1 in scale 	1400230O/. • 

	

	and oste at £&K under DTE/TE against an existing vacancy With iitLqiecljate effect. 

Miss Jôya roo C akraborty,iLi under CTE/fflG in Scale 
on being do,iarod Seected,thro: uia1ifid Së1Ctj0fl is prcjotec 	as ]T14 in scale R.1'1O0-230O/- arid posted jnSTEts office under CSTE/1LG ai.ainst an existing Vacancy With iiimedjats effect. 

MrSOJhUnU Mahnflta,A 	in:CSTE's offjce 	scale S0 2040/ on being decred Selected, thro mif1ed, sel3ction is pr aiioted as D4 In scale r. 1400-2300/;. in CSTE' s office 
under CSTE/M]G against an existin8 vacancy with inmedjate ffcçt. 
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o, I'2j c)t i 	
-9-l3 

Ccy £wrf 	
aric nocDs 	3 ctiont - D/I 	J:)pJ JMC . • TK 

D5TEsi 	LMG, TX 

LMG, 'Tb: 
i) Dy CST/BG/C111 	on 

 

1A & 	
I oil 

The d to r 	ot on of AD L 	I will t 	t fi thä cldte toy iij LkL over c1 go 
	i i his 	mi tifl 

:1 	
t 	c1- 	Q1TC 	- 	c 	c 	Drft:3j 	c 1rc 	L31 
Vi 	This of.fj 	lfl(1urn or GV3 -flUnjbcr d&i. 273_3 I1lL n 	be With i1qoJ13 efft 

£ cxGonor 	MaflCe(p) 
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• 	2.ISIUL  

	

• 	 I .j9i 
Csgjfjcatjji o f i,t f D 	trnofli?.1 : Ftnctijrrc1 str3nth 	7, 

	

1I'ta 31 1Cnfd,Icrngth3fop., 	- 
Scn.i3rity. 	 ptng, 	birth, 	Apptt. to 	prnc'ti3n 	of V1C2 to the 	£LM 3• 

t3g 	 -. . 

Y - M - 
1. 	 nit Ng, 	)M/C STE 	1.1.62 	23,10.33, 1.3.93 	0ff. 	0-10 - 
2, SriThirn Kr.u1. 	I/TSK. 	 1.11.33 	1.3.93 	-b- 	0 -10 - 

	

3. Ms Jyshri Chak- DM/CStE 	10,9. 6 1 	Z11.33 	1.3.93 	-&- 	0 -10 - 
bDrty. 

• M1', Jhu.nu Lhnt. 	Tht/CSE 	26.9.59 	9.12.63 	1,3.93 	-do- 	0 -10 - C 5• M• 	
21.3.58 	1.5.6 	1.3.93 	-clz- 	C) -10 - 

6, Sri Bhp 	tn(ST) 	DVCSTE 	1.6.67 	19,1,89 	1,3.93 	-b- 	0 -10 - C 7. Mrs. Subxcth 	(S) 	Dc/IMG 	13.1.39 	1.3.93 	-do- 	0 -10 - (3 

- 	 •'- •- 	
I t I ' 

A stt.Ib rnne 1 0f'icor/'rg. • 
f3r GELNERt L 

NO: /255/46 (u) Pt.1 	 ter 	/ -194. 	 - 	• 
C3py £orv(1e(1 fDr inI5t±in m d ncos&ry tctin tir:- 	 • 

is DRM(P)/KIR4PJ,LL' & TSK 2, 	s1KIR,A1DJ LJC & T$IC. 3, csTEr/Mr.  4.  

	

• G1,T,13G/COIJ/MI 	6, Gs/NrRMu/Pr 	C5/IT/pN with 5 	cp-os 
7 1  AS/V/puO, 	. 	.• 	• 	 - 	• 

TB S The far(-t thte f 	si.zbmisbn f prontL)n,if P. 	ainst this s(mi3rity 11t Is 31 
- rnflthfrn the.'r.tc?f i5sue f the Er.mc after which n repre'entiDn will be entcrt.tho(1, 

10 
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(Througli PrEper C11811 - i1) 

::.; ' 	 • 	. 	• . 	 . 

&._,... 	 . '.-. 	 . 	 . 	 . 

; 	

I 	' 	 8U.b8 	 Qrjy 
tI r 	 . • 	. 	 . 

X bc to pintce an under 

thvt ny&w1 1onwith the 'follating tztGff wro recruited 
& Tracer in ie 	 0 

	

• 	 that the 14 it.iureBa11oted to bytle.S/G1flt of the 
'xta Trcr 	tad in the 1ina1 Departrnent weroli aa uner 

ILL 

	

0, 	
, miss Sgeta Dr (t&q) 

yilroe Chkrbrty 	 17 

3 0  8JXI U1L Xriha 13gø 	 25 

d*- , HiodJhuuu Deka (4&hznLa) 	I 	 28 

S. 	 Phjr Kt. ?u1 	 Not known 

	

- 	 I 	

( 

	

z. • 
 ; 	

thtt Xt may ba soon frrn ' the abv, my Merit rigiiço 

	

3vo 	Thunu Deltahant) If ot b',e ri Dz 
irl.ut mr positix 	rrac 'w 	thn beici ItL 

	

- 	Jiunu kaDThri) 	 J 

that Miw Jbunu T&;a (I  hartz)  ivatspi mate 
c 	P)fta1iqoi'i Of f1c Oid.r o. /9/c5O(N) 

ited 	 rsin mG and r1ao afjDfl duè\tO 
wxç fixiøn of my seniority in tho baa, aare. 

....';•. 	0 	 . 0 	 0 
Yot1,iy 1ik to eximine my prntat:Lofl 	 0 

• 	•. 	1oef1. 	 . 	 • 	 0 
*0 	

'• 	 0 	• 	• 

/ 

• ,.•J 	
yurs faitfifullyi 

• 	I 	I. 	 ... 	• 	 \. 	\ 

tftedg 	 j- / •' 	\\ 

/ the 23y 1994. 4( kali Krjlma I3ov4 

AMI 

unQr 

	

jJLi 	 / 

	

-'—' 	 . 	• 	 • 

	

0 	
j 	

• 	•! 	•. 

I  
•• 	 ' 	

00•• 

lie 

	

Ii 	
I 	 I 

	

'I 	 01 
• 	 11 	•• 	II 	•I 	 • 	I.. 	o 	 . 	I 

0 	 0 0 	0 	 00 01 



V_.VtV.  

TE(P)1içon 0  

(Through Prr Cht,nriei) 

Sug t4y pronotjon cis Drft 	in ac1C 

	

i4OQ.23oO/. 	qainct fl('3t ructar.ing 
post )f D raw tag cc1re0 

(ef 0 Iiy 3ppea1 dVt.( c 23/279 nddresed 
to you and Cpy ndorsd to the CSTE/ 
(!I3 CfldDyeCO((3)/Maligon 

S ir 

Your Lnditc kind attcntjon is dr;n to my 
a,pe€il tcd 23/273 with thc uz tb ic y 
prorotiôn order as Draftsman in scale Rs 0  14OOV3oO/ 
as requetcd V1deVmYaPP1 quoted above 0  

Since the matter has aixeady becn  de lãyed I 
would arnes1y request you to look into this and 
issue my promotion order at the earliec' 

V 	 A reply by retai-n stating the 	positi 
of 'ay appeal Is solicled 0  

DAq Ccy of appcel 
V 	

atcd 23,/2793 
( 	

V 

Yours faithfu1ly 
V 	 Pandu0 	V 

V 	 V 	 (< the 17th )?eb 199 	
) 

DM un&er ASTE/workshoWpwd 

V Cooy to 	 V 

-i) C/aligaoy 	fOz infoatjcn. and V 	
2) DY 0 C 	?iigaon 	neCessary eion VP1CGQ 

V 

V 	

Yirs faithfully0 	
V 

QCVV. 

V 	 (Kali KrIshna aose ) 
ADM under ST/orkho),fpNo Q  

Ae 

L C 

V / 	 - 	
V 



roz 

	

I 	 - 

The c3E/14aligaOfl, 	: 

R aiJ.Y& 

(Through Proper Channel) 

?or kina attention of Sri A. Ipte, 
53 E/p1anfliflg 'G) 

	

• 	: 

Subi Pryer for promot0fl as Draftsmen. a .  
ie f: Dy. CSTE/Q/MI'5 Letter O • N/5 1/5/23 

dateA 16-3-94 (ccy enclosed) 
-------------------- 

1 have the honoUr0 
request you kindly refer 

to the Dy, C8TE/}Q/4 s -letter as stated above • In this 

to inform OU that iuspite of my 

several appeals ElZitt€ frc*U time tq4t3e CUpG 

enclosed) my case 
has not yet been fina1ied. 

MdeOVer it is leaRrnt that selectiOn for 

the post of HDM- & K areUflr proceSs and likely to 
be ccpleted10rt1Y.X have to badly suffer if my 

• lone tstanding 'issie is not to be solved before 

deCiariI1g the ffice order of this selection. 

i Under te above CiEC StanceS, I would request 

	

your hoUr kindly exraflge to. take 	
the matter with the 

Dy.C?OfNG/ 4  to: finalise mY case at the earliest. 

):• 

	

".j 	
Wjthbtrtards. 	 . 

- 	 •, 	
: 

	

7 	 1- )111. 	

ii 	 I  

PM 88 aboVe (a].1 
pho9tat .cies of I 

	

i peal_s)I ; 1 	: 

	

i 	I 

:i1,ii. 	 - . 	• 	Yours faithfullY, 

I 	
I 	1 

	

Dated PefldU 	 • 
• 	 : 	

II 	 1. I 	. V 
j Lua ijose 

L' J 
i i 

	

the,, ,th 8ept . 4995. 	 • ADM 
Ii 	• 	I 	 I 

 
rA1 t&ork&h/P s Off1Ce 

	

H 	i N.F. Railway.. for kth 
ii4mati0fl and necessary action p1. 

, 
I 11 (Kali Kiishna BoS& 

Lj!* 91 

'4-' fr• '1 



	

i. 	.k4i1wr. 

AM 

ost4t ai the s*1ectkn tot tha pat 
teft*iw In sc.lo 

T 
.• s0••• 

 10- P 	j" j 	so1ct,jen icr ttx -eat o rtaaa! in 
aC4? . 	 CL $1 1 L)ptt. hold e ra I -1 	'rittea) 
ar 	 (VIyasic*) th ,11.win cwiUdat.s sv b.n 

pin&1oi ot pr*t1sn . thø *t of uxt&w 
in scalu 	1401430c/.. si1 their nmm are st 	 per 
$eAstitj. 

and foi4flmI.t!. 	 Wer4nj unu 

10 - cL b4 . 26046  ADM 	 alkNO O  

4. 	..; it A )d AX)M 	 CrIt 

'L 1 1) pa1 h4m been Wpsoved by c**moret sttirky 
on 

ti. H4I 
M) 	) 

tat 	IiIJTNflJ'.T1rI 

H ff/2S4'29(N)  £tm4. 	 K•1 iq*m.. dt. 

.1 

1. 	 (3) DT. Cal/ltotlJ/ILG. 

3. 	 (4) Asit/ *ftiso. 
5o staft cono*. 

61 
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Northeast Frontier Railway 

OFFICE ORDER 

Group—A. 

The following DMs in scalet P.s. 5,000-8,000/- who have been found suitable for promotion 
to the post of HDM in scaleRs. 5,500-9,000/- vide this office Memorandum of even number dated 18/3198 
are promoted as HDM in scale Rs. 5,500-9,000/- and posted with immediate effect as mentioned below 

SI. No//"  Name & Deslznatlon 	 Posted under whom 

Shri Kali Krishna Bose, DM!WS/PNO 	 CSTE/MLG. 
2. 	Md. Sabir Ahned, 	DM/CSTE/MLG 	CSTE/MLG. 

This issues with the approvaj of Dy.CSTE/P&DIMLG. 

APO)ngg. 
For General Manager(P). 

Group— B. 

- - 	 The following ADMs in scale P.s. 4000-6,0001- who have been selected for the post of 
DM in scale P.s. 5,000-8,0001- are promoted to the post of DM in scale Rs.'5,000-8,000/- and 
Posted à mentioned below with immediate effect 

SL No. 	Name.& DesIv 	 Posted under whom 

Shri Gautani Majumder, ADM/1-IQ/MLG 	CSTEIMLG. 
Shri K. Y. Alfonso (Si'), ADMIHQ/MLG 	CSTE/MLG. 
Shri Tapan Mukheijee, ADMICON 	CSTEJCON/MLG. 

This issues with tJie approval of Dy.CSTE/P&D/MLG. 

APOIg. 
For General Manager(P) 

No. E/25429(N) Pt!! 	 Mallgaon, 14-8-98 

Copy forwarded for lnforamtloii and necessary action to :- 

1) FA&CAO/MLG, 2) CSTE/MLG, 3)CSTE/CONIMLG, 4) ASTE/WS/PNO 

5) E(S&i)fBiII of CPO's office, 
) 

Spare copy for P/case, 7) Dy. CSTE/P&DIMLG 

8) SSTEIHQIMLG, 9) Dy.CSTE/CONIPIJHQ, 10) GMJCON/MLG,l 1) Staff concerned 

- 
for General rager (P) 

0 
~,j (W V  

/ 
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Office of tho - 	 Gentra1 Iao&er P 
a1iaon: :Guwaatj...i1 

No E/255/46(N) 	 Dated: 15999,, 

To 

Shri Käll Lrlshna Bose,HDr1 

-'" Thouh SSTE/$jna1). 

Sub:. Your application for assignment 
b1 	 of correct senirity0 

In reference to above the case has been 
: 	-- examined and it is observed that on ein recruited 

through RRB for the post of Trar in scale 	260-430/.--. 
(re/6) you were medially exatud for posting 
on 29/103 in which you have been deoared meically 
f1tut you have joined as Tracer only on 26//84 '14 

 

You are advised to explain the reasons for deThy in 
joining, the po -t of Tracer0 

A. Saj ja 

OJ-- 
	

for Gene 	ana.e)jr 	nono 

S  / 

c 	2: 	

\L 



N. F. 11Qilw4y 
 

No. E/256/46(N) 	 Dated: Na1iaon , 	/4/2000 

• Ar 	To: 
• 	1) nt • Niva. Das MM under ei'E/con/Na1igaon, 

• 2•)iit. Junu X4ahanta, ci1 under CS1/1ali8aon. 

Throuh SSE/Signal/Naligaon) 

ll * Seniority position as on 1-2-93 of Ai 

ly 
in scale lie. 1200-2040/- of S&T. 

In the seniority list of Jklt1 in ucle r. 1200-2040/- which was 
published vide this office seniority list No. E/225/4604)  Pt.I 
dated 13-5-93 w  the nones of the AJ'I shown as under as per seniority *- 

• 	Si. ihae & Designation 	 Date of 	Date of 
No. 	- 	 Birth 	appointment 

1 	&it. Sangita, 	 A1/CS]E 1-1-62 	20-10-83 
Sri Dhiren ICr. Paul. 	 Al2'i/TSIC 	— 	1-11-83 
Sa3t • Jayashree Chakraborty 	AJii/C STE 10-9-61 	2-11-83 

4 	Smt. Junu I1ahanta 	 AJ)?t/L'STE 26-9-59 	9-12-83 
t. Iliva Das 	 A14/CON 	21-3-58 	1-5-84  

riI.K.Bo5e 	 BM/WS/PI0 1-3-58 	26-6-84 

/.1h.,0
1are In torTes of Rule 303(b) of IBfl'l (Volune-I), the cndid.ates 

 recruited throuh IWB in a pane' should be assigned seniority,  

Z per!"'not their Ierit gure deteinined in the 111th Ecm, previded thCy 
 reouire to underdo any training in the Twining School/Institution. 

Hsnce the revised seniority position of AIX'1 will be as under:- 

	

fle 	 Nc;rit igure 

13ut. Sangita hag 	 8 

2 	Sri D.K. Paul 	 13 

3 	int. Jayaahree Chakraborty 	 17 

4 	Sri K.K. Bose 	 26 

5 	Smt. Junu Mahanta 	 28 

6 	ant. }liva We .......Directly recruited as A1I1. 

Sri K.K. Bose will get seniority based on Nerit F .gure though 

he joined later as he was recruited against sane panel and 4xz his 

seniority position has been recorded at Si. No. 3k below the none 

of ant. Jayashroe Chakraborty and above ant • Junu Nahanta. 	 1 

Staff. qoncemed may prefer appeal on this revised seniority 	/ 

position xk within a month. Apptal should be supported by rule under 	/ 

which claim is preferred. 	
- 	 7/ 

This issues with the approval of CP0/Ain. 

• 	 / 
APO/Signal 

for Goner'i Nanager(P) 

t :- 
1,?' STE/ll/Malidaon, 

j2) Shri K.K. Doss tlivouijh T1/Sig/MaliUui1. 

for General ager (p) 

c 	 6 

/ Up - 2 
,(TtIi" 	 JI  

(• 	
10 

 c 
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P~74 -K~Ujv- P 

To 
The Cabinet Secretary, 
Public Grievances, 
2nd Floor, Sardar iatal Bhawaa, 
New Delhi 110 001. 

Respected Zir, 

Subs Disposal Z my appeal in the matter of 
wrong fixatiOn 00 seniority etc. 
------ 

i beg to bring to your kind notice that against 
my victiiuisction in the matter of denial of my logiLtmaLe 
promotions etco when my junior was promoted superseding 
my claim I preferred an appeal to the GKM AMIL9400  on 
28.5.94/1.6.94. 

that on receipt of my appeal te matter got no 
attention of the Personnel Branch but when the departmental 
ilead persued the matter all the records in reference to my 
grievances were at called for by tLle Personnel Brauch and 
critically examined about two years back.- During this 
period my junior got promoted into biher grade whereas I 
have been working in the lower scales. 

That all my efforts have been fulled to get my 
grievances attended to by the administration. 

I find no other alternative but to place the matter 
for your kiad ipterventioU so that I nay get my long outatan- 
ding grievance aetteled and I am not made to suffer from 
financial loss including my promotional proaeot to the 
extent of my junior. 

I am sending herewith the copies of the appeal as 
mestioued above Lnc1udtig the copy of the rejnthdra. 

Ermclo* 3 (Five) 
as above. 

Youra'faitAfuily 
Dated: t4aligaon,  
the 18th  August/1999 	

(LnO 

(Kali £Lshus Boss) 
Head Draftsman, 

CSTLi's Office/Northeast Frontier Railway, 
Paligaon, 
jpati.'781 011. 

ilin& Addrs! 	 (IIa) 

Kali Kriabca Bose, 
181/A, Triangular IMM Colony, 
P.O.. Pandu, Guwaiati-781 012. 

AsamL 
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To 	 . 	.. 	. 	 .. 	 . 	. 	. 	, 	, 	. 	. 	> 	• L• • 	. 	• • 	
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. 	 . SI'tRI . KALI KRISHNA (3OSE 	 . 	 ' . 	' 	. 	 : • 	' 	•'. 

' ISI/A FR [ANCIJL PdR COL.'JNY 

	

, 	 Jo lDiiNf)U GUWAHATI 781037 (e; >c"ui 	 C) . 	 .. 	. 	. 	In 	 . . 	 .. 	,. 	., 	.z 	•'. 	• . 	. 	. 	.. . 

	

: 	 . 	. 	. 	 ... 	. 	.. 	. 	... 	. 	 .,• 	.'••;: 

	

DearSjr j , . 	 • 	 ... 

, 	
:uIi 	)LJ V1CO I 	L1 1' niLLtLf 

	

t 	.. 	. 	 . 	I , 	• 	• 	• 	 . 	. 	. 	. 	,. 	. 	
: 	• 	• 	• 	- 	: 	' 	' 	' 	. 

	

, 	
I 	• 	 . 	. . 	V . 	• 	• 	, 	. 	., 	I . . 	• . 	'I 	•• 	;t . 	• 
Your 	repreeitatji 	DatEd 18/08199 	0 	• 

on the above suhject has been received by '.us..and 	 . 	:. 
the same has Ioon fat tardcd to the 

• 	..*:. 	.. 	':'. 
I . 	 .M & Directo-(PG)  

Central Railways 	• . 	 :. . 	 . 	. 1:. 

	

I 	 Ci..M " Office C S T 
Mumbai 

.... ............................................................................................. 

	

who will examine and inform you suitably. . 	'. 	 . 	. 
, 	. 

	

1 	Your cot1IpJ inL/representtion has been tran ferred sie — 	
- Suh ; c I maf tcr outside the surview 	 \ r 

of 	DPG 	 '..' 	
:'. 	 .I .... 

	

I 	 . 	. 	•:." 

	

. 	 .. 	.:... 	!..' ..... . ......................................... . 	 ,. 	. 	 ',• 	.- 	 - 	. 	,: 	. 

	

p 	 1 	 1 	
I Further correspondence in the matter. .y be  

addressed to hiu directly, 	 H 

	

Yours, faithfully 	. 	.. 	 . 	fl ..  ,. 

:HH 

	

(Mrs. Sunita .C1ihibha) 	.. . 	 .. 

	

Director . 	. 	.. 	.. 	 ' ... ................................... 
Tel.: 	364875 	I 	. 	. 	. 	.. 	. 	'. . 

I. 	
. 	Email: sUflità@dI)cJcs_'delhLr;jcifl 

 

0 	' • 	'I- - 
E.. 
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.• 	No.E/2546NJ 	. 	 Ma1igaondt.\ .11.2000. 

•  1'o 	•J. 	

. 	 ,.•/ 

, 	 .. 	 S  

The Executive Director 
Public grievances, 
RailwayBoard, 
NewDethi;.  

H' 	
••' 

: DPs letter No DPG/C/64307(2) dtJOOS 1999 

Sri Kali Krishna Bose appointed as Tracer with effect from 260684 and 
promoted -to'thb j'OstofADM and DM on 02.0190 and 14.08.98 respectively .Sri 
Bose submitted reresentation for recasting his seniority as for 'flicer only on  
28.05.94.. •. . 	 . 

Since a cotsidorthlo period has lapsed from the date of submission of his 
represeuthfion Aothing could be ascertained after such a long time, he along with 
others were pronoted to the post of 11DM wef. 14 0898 

i,per parJ.21(B) of LREM(1989) 0  sthff,  concerned may be allowed to 
reprenfrecasing seniority position within one year However, his case has been 
exaxnine.tand it is found that he was appointed as Tracer on 26.0( therefore 
recasting of senlioriiy. after lapse ofl6yöars can not be con idoret 

S.  

	

• 	. 	 ' 	(Pi(.Slnh) 
Dy. Cl'üfPorvOnnel Qfficer/HQ 

for Gener8t Manager(P). 
Côpyto.  
1. AddI Cieneral Manager/MLU. This is in reference to letter 

NoZ/82i5/1/1)PO-63/99 dLll.10.99. 

KKBoe, HDM through SSTJSrgna1/MLO 

• 	. 	 " 	• 	(P.K,Slnh) 
Dy. Chof Personnel OThcor/HQ 
• 	for Genoral ManaerP). 

S_u 	 . 	 • 	 . 	 . 	
5' 
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To 
The General 1"iauager (p), 
N.F.31lwy, Maligon, 

NJ 

Sir, 

In reference tomy representation to 
The Dy, Director, Public Grievances, New Delhi, I beg to ±WdJMr state further that the seniority 
of DSK.1 wsrevj8ed.vjde c(P)/Ma1jaon's letter Not E/253/101/6(S) Pt.III dated 13-897 in connectioti to 
revision of seniority pos±tioji. of DSKIII partaining 
to 1979. 	•. 

The above revision was made after a lapse of 
I8 years. 

• 	Thia may please be taken into consideration 
• while di$posiL]g my represet)tatjon in ti'e matter of 

• 

	

	Copy of the letter is endorsed for your ready reference. 

4 

iA as. above 

Yours faithfully,. 

2\' Datedi Maliaon, 	 \ 6 O
. ( Kali Krishna Bose) thejt tanUary,2Ooo. 	

Iieaddraftsman 
C$TE's Drg. Section/i, 



(Through Pr.pr Channel ). 

Sir,  

'Subs— Prayer for regulariSatiOn of promotion as 	4 

I)SI(I in scale I. 20003200/- 

Ref '. _Your N0.I/253/l01/6(S)Pt.11I dated 13.S.97. 

I beg to place the following fory.ur kind consideration 

and necessary. irders:,. 	 . 

• 	That vide your memorandum under referere Shri Mamat 
Ali,3 

DSK/I/NBQ has.been shown'junior to me the respective altered 

• pOSitiOfl thus came, as under' 	. 	• 	 . 	.- 	' ; 

1. Shri Mdl 1. Chatteree,D I/PNO.itT  NO 28 

NW DS 

• 	
.i 	•.:.. 	'.. 	 :.. 	

..• 	 . 	 - 	

•• • 

That Shri Alt was promoted as 05K/I with effect from 
3 093agathSt cadre restructuring of 05K/I in supersession 

my claim whereas I was prom.ted as DSK/I: '  

In view of the above position I may request you  to 
kindly antedate my, pràinotisfl with effect from j.3.93.I hope 
that jumediate necessary action shall be taken and thus •blige'. 

	

Dated 	1) ,  

4 	 ;,,• •• 	 • 

Yours faithfully, 

4- 	• 	 • 
: ( Anti Kumar Chatterjee, ) 	•. .. 

r' 
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The General Manager (P) 

N.F.Rai[way - Maligaort 

(Through proper chaithel) 

Lf 	

frvT - 

N' 

Sub: 	Seniority position as on 01-02-93 of ADM insca1e Rs. 1200-2040 of S&T 

Departineit. 	I 

Your letter no. h/256/46 di 26-04-2000. 

Sir1 	 4 

With due respect and humble submission 1 beg to state in reference to your letter 

mentioned above, tha( simply I am astonished to a get such a letter after 17 years of 

ervice. No question ofseniority in tracer etc. was raised during the period of about 17 
SI 

. 4 years. However, as perexistant rules and orders related to fixation of seniority I should 

remain senior to Shri K.K.Bose for die following rules and reasons 

t 	I was appointed as tracer in scale R. 260-430 vide CPO/NF RIy's ap .ointnient 

letter no. E/227/63/2 (Recit) at 17-10-1983 and joined as Trainee Tracer on 

09-12-1983. 	. 	. 

4 2. 	On succcsful completion of thetraining I was posted ; Tracer WEF 21-03-84 

against a regular vacancy. 

'Ihough the Merit figure of inineis 28 (UR) and 26 for Shri K. K. Bose, Shri K. K. 

Bose joined the Railways as Trainee Tracer on 26-6-84 and completed his training 

at the end of the Sep lember 184 i.e. well after  my joining in a regular post. 

1. 	As per lRlM Para 302 the seniority in recrukment grade is governed by the date 

01 iippCiii 	Li. tu i ega4;e Ifi Fp,,rS.: ; ....... 	 H_ 

where the recruitment has been done throigh RRB and the initial training is not 

held at training schol. Merit figure should be the cr1 trla. 

5. 	I lowever, where the candidate did not join within a responsible lime after receipt 

of the ppoinment letter the seniorit' of the person niy be determined belos' the 

- Other ciuclida té who pern'd1n lHjq 	 tI 	F fl 	 ' rfflinr 
I iet>re 1 tIS jolt tliig lieJi asid eItlJ)IoyCC teClu I(t'tI Hicy a IS) be gi ecu 

seniority over the dcfau€ted person who joined later. 

.4 	 . 	 .. 	.. 	. 	 4 
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this instant case Shri K. K. Bose joincd about 9 months later from the date of 

issue ofhe appbintment letter.. 

6. 	Further, as per Master Circular Para 23 (b) in regard to permission to Railway 

servants to pursue seniority list, "the Railway servant concerned may be allowed 

to represent about the assignment of their seniority position within a period of 

one year after the publishing of the seniority list. No cases for revision in Seniority 

lists should be entertained beyond thil period (?ara  321 IREM 1989). 

Moreover the seniority list published vide GM(F')/MLG No. E/225/46(N) Pt.- I 

dt 13-5-93 the time limit was given one month from the date of issue of list. 

In the instant case neither the time unit  of one month nor one year as per IREM 

was observed. 

.7. . Finally the merit figure was for "Tracer' not "ADM" hence the seniority ,  after a 

long 17 years cáñ hot be changed when already fdür promotions were given to 

me and no appeal against promotion to ADM, DM, HDM and CDM was 

submitted. 

In view of the above I would pray to your honour to kindly examine the issue 

from its correct perspective and do not change the seniority list which will not only be 

injustice to me but also will open much pandora box.. 

I shall remain ever grateful for this kind act. 

Thanking you, 

Date the MLG 	 Yours faithfully 

- 05-2000 	 /CI.-u4L fl44 - 

(T.'S,F 	?hir 

CDM/CTEs Office 

N. F. Railway, MLC 

,))JcfrJ 
c 7\' 	6c.w 	

-i 
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IN THE CENTRAL 	ADMINISTRATIVE 	TRIBUNAL 
GUWAHATI BENCH 

O.A 43/ 2001 

Shri Kali Krishna Bose 

Applicant 

Union of India & Ors. 

Respondent,i. 

IN THE MATTER OF 

Written 	statement 	of 	the 

respondent No. 6, Smti. 	Junu 

Mahanta. 

RITTEN STATEMENT OF THE RESPONDENT NO. 6 

humble written statement of the respondent No.. 6 

t respectfully begs to state: 

That with regard to the statements made in 

aragraphs 1. 2, 3 and 4 of the application, the 
1 swering respondent offers no comments. 

2.J 	That with regard to the statements made in 

paragraph 5 of the appiicatjor, the answering 

rspondent states that the petition filed by the 

aplicant. is barred by limitation and therefore 

lib1e to be dismissed in limine. 
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That with regard to the statements made in 

ragraph 6 (1) and (2), the answering respondent 

es not admit anything beyond records. 

That with regard to the statements made in 

ragraph 6 (3) and (4), the answering respondent 

Efers no comment as these are matters of records-. 

That with regard to the statements made in 

ragrapb 6 (5), the answering respondent offers no 

t. 

That with regard to the statements made in 

pragraph 6 (6) of the application, the answering 

rspondent states that the medical fitness test of 

te answering respondent was done on 24/10/83 whereas 

the medical examination of the petitioner was 

cqiducted on 29/10/83. The answering respondent 

$ined about 9(nIne) months prior to the 3oining of 

ti applicant and as such having joined about 9 

mo-iths earlier then the applicant, the answering 

xepondent is quite clearly the senior of the two 

The answering respondent states that as per annexire 

E of the application the respondent no. 4 was 

prmotad as AOM( Assistant Draftsman ) as she had 

carpleted 5 (five) years of service in the post of 

Tracer, on 9/12188. The answering respondent denies 

disputes the statements made in the last sub-para 

of the aforesaid paragraph 6(6). The answering 

reondent states that 9(nine) months time is a long 

perod and the applicant can not claim seniority over 
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the answering respondent even assuuing but not 

admitting that the applicant had better merit. 

1 7 	That with regard to the statements made in. 

Iparagraph 6(7), the answering respondent does not 

admit anything beyond records and the applicant is 

I put to the st.rictest proof of the statements made 

therein 

8. 	That with regard to the statements made in 

paragraph 6 (8) of the application, the answering 

[respondents states that a perusal of the Annexure -G 

to the application would reveal that the appeal/ 

!f representation made by the applicant was for 

!Con8ideration of his caze for promotion and had 

[nothing to do with fixation of seniority of the 

applicant vis-a-vis the respondent no. 4. The 

answering respondent further states that the Annexure 

-F to the application which shows the provisional 

seniority of draftsman of S&T department N.F.Rlilway 

as on 1.2.93, contaIns that any representation 

against the seniority list was to be submitted by 

s interested person within a mouth from the issue 

of the said seniority list. But it appears that the 

applicant did not challenge the said seniority list 

within the specified time period an as such having 

1failed to do the needful, can not now after all these 

years challenge the said fixation of seniority. That 

kthe answering respondent states that as mentioned 

rlier, the said Annexure -G to the application was 
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iade by the applicant for consideration of his  

dase for promotion and was not a challenge or 

~~epresentation agaInst the fixation of senIority by 

nnexure -F. Even assuming but not admitting that the 

xepresentation 	C Annexure G) is a representation 

1 1  against the seniority list, the same was not made 

idthin the stipulated time period and as such the 

ame could not have been taken cognizance of. 

That with regard to the statements made in 

aragraph 6 (9) of the application, the answering 

'espondent while reiterating the statements made in 

he earlier paragraphs state that the promotion order 

issued to the answering respondent did not suffer 

Erom any irregularity or illegality.. 

That with regard to the statements made in 

,aragraph 6 (10), the answering respondent reiterates 

what has been stated in the earlier paragraphs. The 

anawering respondent states that while fixing 	the 

seniority vlde the provisional seniority lIst, 

adequate opportunity was given to any such 

interested/ aggrieved person to file representation 

against the said seniority list.. But the applicant 

fai led to take that opportunity and as such he caz 

not agitate the issue after all these years. 

That with regard to the statements made in 

:paragraph 6 (11), (12) and (13) of the application, 

the answering respondent while reiterating the 

statements made in the preceding paragraphs of the 
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written statement offers no other comment. 

That with regard to the statements made in 

paragraph 6(14) of the application, the answering 

respondent states that the post of Chief Draftsman is 

allotted after due process of selection.. The 

answering respondent states that she appeared for the 

written tests held on 30.697 and 5.11.97, further a 

viva-voice test was also conducted on 27.11.97 and 

only after the said respondent was selected for 

promotion, she was promoted as Chief Draftsman. 

That with regard to the statements made in 

paragraph 6(15), (16), (17) and (18), the answering 

respondent offers no other comment except that she 

reiterates what has been stated in the preceding 

paragraphs of this written statement. 

That with regard to the statements made in 

paragraph 6 (18.1), the answering respondent states 

that the admitted position is that if any seniority 

list is to be challenged, the same has to be done 

within a specified time frame. But in this instant 

case the applicant failed to comply with the 

requirements and having failed to seek redressal of 

any grievance that he might have had, he can not 

after all these years agitate matters which have been 

settled for long. 

That with regard to the statements made in 

a 



paragraph 6 (182), the answering respondent offers 

no comment. 

That with regard to the statements made in 

paragraph 6 (18.3), the answering respondent while 

reiterating what has already been stated in the 

earlier paragraphs of fern no other comment. 

That with regard to the statements ':ade in 

paragraph 6 (19), the answering respondent offers no 

comment. 

That with regard to the statements made in 

paragraph 6 (20), (21) and (22), 	the answering 

respondent states that the answering respondent has 

not been bestowed with any privilege or favour and 

whatever she has been provided wit.h, has been her 

legitimate due. That answering respondent states 

that the applicant has filed this petition trying to 

unsettle issues which have been long settled The 

: aPPh1an1t had failed to seek redressal of his 

grievance assuming but not admitting that he had any, 

when there were adequate opportunities for him to do 

so, and therefore can not now seek to unsettle a long 

settled position. 

That with regard to the statements made in 

paragraph 7 and 8, the answering respondent while 

reiterating to statements made in the preceding 

aragrphs of this written statement pray before Your 

Lordhip to dismiss the application in limine. 

1 
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VERIFICATION 

I, Smt, Junu Mahanta, the respondent no. 6 in 

this instant application do hereby verify and state 

that the statement made herein above are true to my 

knowledge. 

And I sign this verification in this the 28 th 

day of August, 2001 at Gw4ahati. 
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JN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
GUWAIIATI BRANCH AT GUWAHATI 

O.A. NO. 43 0F2001 

Sri Kali Krishna Bose ---- -----------Applicant 

ys, 

Union of India representing per General Manager, N..F. 

Railway, Maligaon, Guwaha(j.781011 

The Secretary, Ministry of Railways, Railway Board, 

Railway Bhawan, New Delhi— 110001. 

The qhief Personnel Officer, N.E. Railway, Malilaon 

Guwahati- 781011. 

The Chief Signal and Telecommunjcffljon Engineer
,  

Maligaon, Gnwahati-lS101i 

The Deputy Chief Personnel Officer, Head .Quarters, 

N.F. Railway, Maligaon, Guwaliati - 781011 
Ms. Jhunu Deka now. Mrs. Jhunu Mahanta,, Chief 

Draftgm an under Cli ief Sign al and Telecom inn ni-cation 
Enginee, N.F. Railway, Maligani, Guwahatj 

- 781011-.-- 
Respondents/Opposite Panics. 

IN THE MATTER OF: 

Rejoinder to the written statem cut siibrn itted 

by Mrs. Jhunu Mabanta, the respondent no.-6, in the 
instant application: 

~X, 

  

 

V 
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V 

The humble Applicant most respectfully sheweth: 

That with regard to the paragraph-I of the written 

statement of the respondent no.-6, the applicant offers no 

corn ments. 

That with regard to the statement made in paragraph-2 

of the written statement of the respondent no.6, it is 

submitted that the instant application is not barred by 

limitation at all and, therefore, the question of its dismissal 

in limine does not arise. The application is very much 

with in the time of limitation as already stated in the 0 .A. 

The chronological synopsis of the case for condemnation 

of delay has been explained at page.-13 of theM.P.No.42 

of 2001 wherein the Applicant's pursuance of the matter in 

regard to his wrong fixation of seniority has already been 

detailed. The Applicant came to know of his seniority only 

when the seniority list was published by the General 

Manager .(P), Maligaon vide their letter No. E/255146(N) 

• 	pt. Dated 13-5-93, the copy of which has already been 

• 	annexed under Anrexure-'F' at page-26 of the original 

application filed by this humble Applicant before this 

•Hon'blc Tribunal wherein it Appeared that Mrs. Thunu 

Mahanta was shown senior in the cadre of Assistant 

Draftsman to this humble 'applicant, albeit both this 

humble applicant and Mrs. Jhunu Mahanta then Ms. Jhunu 

Deka was selected for the post of tracer in the initial 

2 
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recruitment 	by 	Railway 	Recruitment 	by 	Railway 
Recruitment Board, (3uwahati and the merit figure of this 
humble applicant was 26 whereas Ms. Jhunu Deka,now 

Mrs. Jhuuu Mahanta, merited under figure-28. Moreover, 
the 	copy 	of 	the 	said 	seniority 	list 	was 	neither 
cornmunic$ed 	to 	this 	humble 	Applicant 	nor 	to 	his 4 immediate 	Controlling 	Officer 	ASTE(workshop) 

, N.F. 
Railway, Pandu. It is submitted that the moment the gross 
mitake of assignment of correct seniority in regard to the 
Applicau wá 	noticed by this humble Applicant theji and 

there he took the matter to the notice of the concerned 
authorities, for 	rectification 	and 	correct 	assignment 	of 
seniority 	above. 	Mrs. 	Jhiinn 	Deka. now 	Mrs. 	Jbunn 
Mahanta and the Applicant had submitted a representation 
dated 12-7-93 (Ann exure - at page of the O.A.) requeting 

( 

for 	effecting 	his 	antedate.d 	promotion 	as 	Assistant 
Draftsmai from 1-4-89 along with Mrs. Jhunu Mahanta 
shown 	above 	by 	rectifying 	the 	irregularities, 	on 	the 
strength of the correct seniority of the basic recruitment 

position of merit figure as per Railway's Own set ofRules. 

The matter has also been highlighted in the Annexnre..G' 

at page-27 of the instant O.A. and also detailed in (he 

óhronological synopsis at page-130 of the M.P. No.42 of,  
2001. It is a gross transily of the Limjtj011 Act to read 
cDelay 	

on its literal meaning 'to stop a person by law at 

the thrsho1d. The Applicant aller noticing the gruesome 

cI done by the Administration immediately brought to the 

3 	 . 	
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notice of the Administration to "rectify the, irregularities 

(Annexure at page ------of the O.A.) and the 

Administration took long' 16 years time to break its 

slumber .to reply to Board,and that too, without endorsing 

a copy k0 the Applicant (Annexure ---------at page of the 

O.A.) and after noticing this reply front the Administration 

the Applicant finding no other way, has come to this 

Hôn'ble Tribunal for justice. The word "irregularities 

connotes and covers many things and", according to COl) 

denotes, among many other meanings, "NOT 

INFLECTED ACCORDING TO THE USUAL RULES". 

Before effecting promotion of Mrs. Jhullu Mahanta, the 

Respondent No.-6, the Administration should have 

counted seniority, eligibility *one of consideration and 

then selection/suitability promotion at al of the Tracer / 

Asstt. Draftsman calre of the prevailing time under 

CSTE/Maligaon. The whole action was done not only 

"irregular" way but also by adopting unjust, unfair, illegal 

and arbitrary way. So, the Applicant prays once again that 

the Hon'ble Tribunal may be magnanimous to consider the 

case of the Applicant taking into cognizance of all 

circumstancjal factors and hindrances. 

• 3),4)&5) That with regard to the statement made under 

paragraphs 3, 4 and 5 of the.written statement filed by the 

respondent no.-6, the applicant offers no further comments 

r 	' 

4 
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than what was already mentioned under paragraph-6 ofthe 

original application. 

6) 	That with 	regard 	to 	the 	statement made 	under 
paragraph-6 	of 	the 	written 	statement 	filed 	by 	the 
Respondent 	no.-6, 	the 	Applicant 	submits 	that 	the 
conducting of medical eXaminatiOn 	does not constitute 
anything in respect of seniority than what was mentioned 

in the selection and empanelment of the basic recruitment 

• rules/policy 	by 	the 	Railway 	Recruitment Boaid. 	It 	is 
submitted that the dcteqiiining factor for assignment of 
senjorirj the merit figure of the initial re ruitment and 
not 	tdáte of medical examination 	as stated by the 
respondent no.6 in her, written statement. The question of 

taking 9 (nine) months time for offering the appointment 

letter/posting for this, the reason of which are entirely rests 

upon 	the 	N.F. 	Railway 	Administration 	to 	submit 
explanation /com in ents before this Hon 'bk Tribunal, The 

matter was also liighlighted by this humble Applicant in 

the last para under para-6 of the original application for 

explaining by the N.F. Railway Administration before this 

Hon ble Tribunal. 

7) 	That with regard to the statem ent made in para-7 of the 

written statement the Applicant offers no comments. 

5 
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8) 	That with regard to the statement made in paragraph-S 

of the written statement filled by the Respondent no.-6, the 

Applicant submits that the niatter has already been 

explained in the paragraph-S of the original application 

and also reiterated under paragraph-2 of this Rejoinder. 

The que&tion of representing / challenging the wrong 

fixation ofeniority within 1 (one) month does not arise at 

all when the copy of the seniority list was never 

communicated either to this Applicant or to his 

Controlling Officer as detailed in the for going para. 

Hence, the submission of the statement embodied under 

para-8 of the written statement filed by the respondent 

no.6 does not sustain at all. The matter shall have to be 

examined and taken into consideration on its correct 

perspective and the consequential factor already detailed 

in the original application and also in the Miscellaneous 

Petition filed by this Applicant. 

9) 	That with regard to the statement made in paragraph-9 

of the written statement filed by the respondent no.-6, the 

Applicant submits that the promotion and fixation 

seniority assigned to the Respondent no.-6 as stated under 

paragraph-6(9), was highly irregular, illegal, unfair and 

not according to the Railways own set of Rules and, 

hence a-e liable to be set aside and refixed de novo duly 

considering the whole position of the Applicant and the 

respondent no.6 right since the inception of their initia.l 

6 
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recruitment and empanehnent by the Railway Recruitment 

Board, (3uwahati, taking into consideration of all aspects 

including the merit figures of both the cases .as per the 

existing 	Rules 	of iixation 	of seniority 	and 	effecting 

promotion thereof. 

That 	with 	regard 	to 	the 	statement 	made 	unider 

paragraph-lO 	in 	the 	written 	statement 	filed 	by, 	the 

Respondent no.-6 it is submitted that the statement does 

not sustain at all on the circumstances and facts already 

narrated by the Applicant in his original application a 

• 	
well as in the chronological synopsis of the miscellaneous 

• 	 petition stated in the forgoing paras. 

That 	with 	regard 	to 	the 	statem ent 	made 	in 	the 

paragraph-Il 	of 	die 	written 	statement 	filed 	by 	the 

Respondent no.-6, the Applicant is not inclined to add 

• 	
anything new than what was explained and submitted in 

the 	original 	application 	under 	paras-6(1I), 	6(12) 	and 

6(13). 

P 	12) 	That with regard to the statement made in paragraph-12 

of the written statement filed by the Respondent No.-6, the 

Applicant submits that the contents made in 6(14) of the 

original 	Application 	may 	kindly 	be 	taken 	into 

consideration and justice administered thereto. 

7 
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13) 	That with regard to the statem ent made in paragraph-13 

0 •  

of the written statement filed by the Respondent No.-6, the 

Applicant reiterates his submission before this Hon'ble 

Tribunal as mentioned under paras 6(15), 6(16), 6(17) and 

6(18) for examining the case on merits and administering - 

justice thereto. 	 . 

• 	 14) 	That with reard to the statm en t m ad e in paragraph -14 
Ck 

4 
of the written statement filed by the Respondent,No.-6, the 

Applicant submits that the matter as cited has already been 

explained by the Applicant in the, forgoing. para under 

para-9 olthis Rejoinder. The submission made under paras 

- 	 6(18) 	and 	6 	(.18.1) 	as 	mentioned 	in 	the 	original 

application by this humble Applicant are reiterated and 

placed before this Hon'ble. Tribunal with all 	uave and ____ 

placid 	submission 	for 	examination 	on 	the 	correct 

perspective of the factual position based on the records to 

be produced by the N.F. Railway Administration before 

this Hon.'ble Tribunal and thereupon the justice bestowed. 

15) 	That 	with 	regard 	to 	the 	statem ents 	made 	in 	the 

paragraphs 	15 	to 	19 	of the written 	statement by 	the 

Respondent no.-6, this humble Applicant submits that the 

grievances and his redressal to be affect thereto of the 

applicant have already been 	detailed under paragraphs 

6(18.2), 	6(18.3), 	6(19), 	6(20); 6(21) and 	6(22) and 	are 

• 	 reiterated and submitted before this 1{on'ble Tribunal to be 

• 	 . 	 decided upon by their Lordships for decerum cut of justice 

8 
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and thereby booned this Applicant with the redressal 

'measures to be taken by the Administration to wipe out the 

long standing grievances of the Applicant and thereby 

dim intte the travesty of truth. - 

16) That it is submitted that the Applicant has no malice 

and/ or malign intention against the Respondent no.-6 - 

Mrs. Jbunu Mahanta, the fellow - worker of the Applicant. 

The Applicant's grie"ances are only against the wrongful 

acts caused tothis Applicant and inaction by thefl N.F. 

Railway Administration to redress his grievances. And by 

redresal in giving the "just dues" to this Applicant, the 

Respondent no-6, Mrs. Jhunu' Mahanta, will lose nothing 

than what she enjoins presently excepting undergoing one 

- dovn - seniority because of the wrong - li*ation of 

seniority, by the General Manager (P)/N.F. Railway and 

once the wrong I irregularity is detected, it is always and at 

every stage is liable to be corrected Irectified ul' initlo. 
O 	a 

The. Applicant has of the seniority, promotion mid all 

consequential benefits because of the arbitrary decision, 

wanton attitude and blatant discriminatory policy of the 

N.F. Railway Administration. 

4 
: 
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1, 	Shri Kali Krishna Bose, son of Late Birendranath 

Bose, 	aged 	about 43 	years, resident of railway 	quarters 

no.3&C/181-A, 	Triangular., 	Colony, 	Pandu, 	(Juwahati-  ZI 

781012, by occupation railway service, working under the 

Chief Sigial and Telecommunication Engineer, N.F. Railway, < 	ci 

Maligaon, Guwahati-il do hereby solemnly affirm and verify 

that the contents of the paragraphs shown above are the facts " 

of the vase and true to my knowledge, information and belief .' 

and that I have not suppressed any material facts in my 

humble 	and 	respectful 	submission 	before 	this 	Hon'ble 

Tribunal. 

AND I sign this verification on this day of 

September, 2001. 

V 	Place - Maligaon 

Date - ----------------- 
 

 

Signature of the Applicant. 
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in The Central (dm.inI.strativ4 '1 r 	ti Beric 

Guwahat I E{enc:h 	Guwaha t 

V. 

OVA. NO. 4:: , 1 

t -. 

Un :iOn Of I nd :i a & Ore 

In the matter of 

Wri t.ten Statement on beha 1 f of 

the respondents 

The reoonden ts in the above case 	mosf 

respect -tu ii y bec to state as' under 

I 	 That the respondents have qc:.ne t.hroup h the 

orip:ina 1 appl I cal:ion and have understood the 	contents 

thereof 

2 That' 	the respondents do 	not 	admit 	any 

si: atement 	excepi: those which 	re specif:icai. I y 	adm:L tted 	in 

this wri tter statement Statements not 	2drfl:i tted 	are 	den trt.. 

:3. 	 rhat in reply to statements in paranraph 6(l)  

to 6( 5 ) it. - is stated that the app I I (:ant s i presently work inc3 

HDM under CSTE/MLG He was eel efor'e poe 1: of 

Tr. n e ee Trac:er the selection test, of which was concluded b 

R a i :t way recr'ui. tment on :L. 9 1983 and h i s pos:i. tion 

the said tesiF as per merit was 2é The offer letter" of 

aopc:in tmen t was ued to the ani::' ii, cant on 17 1.0 1983 Su t 



.p- 

the app! i.cant joined duty on 25 	Ince 1988 	seniority 
0 ' 	 . 	 * 	 .. 	 . . 

the app! :Lc:ant was aetermene:d trom his oats t ,oinnq alawo  

Trainee Tracer i*e wef. 25061984. 

It is worthy (i?flti. oned that in -terms of Rule 305 

of IREM 	when a candidate can not join duty wi. thin a 

reasonable 	time after the Veheint of the 	order 	of 

eppo:Ln tmen t thee ppoin tino authori,tv may determine his 

seniority by placin him be! &DW all the candidates selected 
at the same selection, who have .i oined within the period 

allowed for reportinp to duty, or even below candidates 

subsequent! y selec:ted who have .1 oined before him It is also 

stated that the app! .i cant submitted Indemrii. ty Sand only on 

Oé 0ér. 1984 which is rsciuired to submi. t before issuina 

appointment Letter Hence appointment letter was IsaLted on 

26.06.1984. I tis further stated that the seniority of the 

applicant, was determined and fixed below all the candidates 

as per rule 305 of I REM and hence his (app i i cent. s.) senior's. 

were promot.ed in h:pher.. ...rade as p'r their turn 

4 	 The I the responden ts do not admit and denied 

the. statements made in pare . ( 	 app! icet:ion 

5 	 . That in rep! y f0  the statements in pare 	7) 

and 6(8) it is reiterated that the senior.jt' of the 

epp].icant was fixed as per rule 305 of IREN. It is stated 

that 'Smt J'hunu Mahanta joined duty earl i er* thati the  

app! i. c:an t and hence sen ion ty of the app! I cant was fri xed 

below SmK 3 hunu Ma hen ta 

6. 	 That in rep :1 v to the statements in6(12)  

the . respondents reiterate the statements made in pare 3 

.bove 



it 
	

~0 qR- ~ 

7 That the resondei ts do not adm. t and 	dn ied 

the statemen ts 	made in 	para to 	( 19) 	of 	the 

appl :ir:ati.on 

B That 	in the 	facts and cIrcumstaprs 	of 	the 

case the appi i. cation deserves to be d:Lsm:L seed w:L th coat 

Verj,f ca.t.ion 
S 	 I 	

IAL 

as rJM4kr. 	 N F RI y Ma] :Lcfaon 	do 

herb', 'verify t hat the statements made in the paraqraphs 

to B are true to my kiowIede 

'H .  
Guthat.i 	

. 	 Siona.t:.ure 

/ O /2001 	 ' 
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ivc 1r,bun1 op 
IN THE CENTRAL ADMINISTRATIVE TRIBUNALI 3OV 20 

GUWAHATI BENCH: AT GUWAHATI 

Guwhati enc 
O.A. NO.-43 OF 2001 

Sri Kali Krishna Bose -----------------------------------Applicant 

VS 

1)çUnion of India representing per General Manager, N.F. Railway, Maligaon, 

Guwahati — 781011. 

The Secretary, Ministry of railways, Railway Board, Railway Bhawan, New 

Delhi - 110 001. 

The Chief Personnel Officer, N.F. Railway, Maligaon, Guwahati- 781011. 

The Chief Signal and Telecommunication Engineer, Maligaon, Guwahati - 

781011. 

The Deputy Chief Personnel Officer, Head Quarters, N.F. Railway, ' 

Maligaon, Guwahati - 781011. 

6). Ms. Jhunu Deka, now Mrs. Jhunu Mahanta, Chief Draftsman under Chief 

Signal and Telecommunication Engineer, N.F. Railway, Maligaon, 

Guwahati - 781 011 ---------Respondents / Opposite Parties. 

N THE MATTER OF: 

Rjoinder to the written statement submitted by the answering Respondents, 

hereiti the N.F. Railway Administration, in the instant application: 

The humble Applicant most respectfully sheweth:: 

Contd.....pg-2: "1) That with 

Ii 



*1 
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That with regard to the paragraph-i of the written statement of the 	AN 

Respondents, the Applicant offers no comments. 

That with regard to the paragraph-2 of the written statement of the 

Respondents, the Applicant offers that denial of the statements and 

suppression of truth and facts by the Respondents is challenged in 

the under mentioned paras! 

3.1) That with regard to the written statement made in paragraph-3 it is 

submitted that the Respondents have not offered the correct 

position of the picture of the Applicant's appointment; rather, they 

have completely deviated from the truth and denied the factual 

correct position and their own records save and except their 

admittance that the Applicant's merit figure was 26 and he was 

recruited by the Railway Recruitment Board as Trainee Tracer and 

currently he is working as Head Draftsman under the Chief Signal I 
and Telecommunication Engineer, N.F. Railway, Maligaon. The 

offer letter was not issued to the Applicant on 17-10-83 as they 

have wrongly and deliberately averred in their statement in 

paragraph-3. What was fact and the travesty of truth was that the 

offer 	letter 	was 	issued 	by 	the 	Senior 	Personnel 	Officer 

(Recruitment) of the Chief Personnel Officer (Recruitment)'s 

office, N.F. Railway, Maligaon on 14-05-1984 under their letter 

no. E-227/63/2 (recct.). It fails to understand as to how such gross 

neglect of fact and denial of the truth would be averred by the 

Respondents Administration in their statement submitted before 

Contd ... pg-3 - "this Hon'ble------ 
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ME 1  

I 

cr))  

this Hon'ble Tribunal for adjudication of the case and 

administering justice thereof. It is only after receiving the 

aforementioned offer letter, this humble Applicant submitted his 

Deed of Indemnity Bond, as per prevailing system of the 

recruitment / appointment duly executed by this humble Applicant 

duly furnishing necessary sureties and witnesses required therein. 

As such, there was no fault or no deliberate intention on the part of 

the Applicant for causing delay in joining the post, as stated by the 

Respondent Railway Administration. 

Photo copies of offer letter and Deed of Indemnity Bond are 

1 

submitted as Annexures I & II. 

3.2) That the Applicant in unveiling the factual position for joining the 

post humbly submits that after their selection as Trainee Tracer, as 

was heard from the Personnel Branch during the material period, 

the lady candidates of the select-list would be given the 

opportunities for joining in the N.F. Railway Head Quarters at 

Maligaon first and then the male candidates of the said list would 

be posted outside the Head Quarters' ambience duly retaining their 

respective seniority position as per the merit figure of the initial 

recruitment of the same batch of the Trainee Tracers. And, 

perhaps for the said reason the Administration took long span of 

time for issuing the appointment letter to this humble Applicant 

and as a result of which the Applicant had to suffer his pay and 

allowances for the continuous 13 months in comparison to/ his 

Contd ... pg-4: "fellow-recruitee----- 
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fellow-recruitee Miss. Jhunu Mahanta, now Mrs. Thunu Deka 

whose merit position was 28, with the hope of getting his full 

seniority position on merit figure as per Railways' own set of 

Rules. But owing to the deliberate decision, arbitrary action and 

wanton attitude of the Administration this humble Applicant had 

to suffer both financial loss and in getting his rightful claim of 

seniority over Ms. J. Mahanta and still have been depriving his 

financial loss and seniority in all the promotional posts right since 

his appointment. 

3.3) That the reason for the Applicant's joining on 25-06-84 was also 

asked by the General Manager (P), N.F. Railway, Maligaon vide 

his letter no. E/255/46(N) dated 15-09-99 in regard to dispose of 

his representations on proper merits (exhibit of which is annexed 	
i 

> 

to the main Application under Annexure-N at page-34). That in 

reiterating my earlier submission in the original Application, I 

crave leave of this Hon'ble Tribunal that immediately after 

receiving the said letter of the General Manager (P) dtd. 15-09-99, 
frtt 

, submitted 	representation on 3 0-09-99 to satiate the quarry of 

the Administration and it is then only the Administration was kind 

enough to take a positive step in issuing a letter No.E/250/46(N) 

dated 26-04-2000 (Annexure —0 at page 35 of the OA) for correct 

assignment of seniority based on merit figure against the same 

panel, though joined later because of tfç  Administrative reasons, 

and placed his seniority above Smt. Thunu Mahanta but below 

Smt. Jayashree Chakraborty. Still it is not understood by this 

Contd ... pg-5: "humbleApplicant------ 
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114  
humble Applicant that even after so much documentary evidences, 

how the N.F. Railway Administration have become dare to submit 

a false statement before this Hon'ble Tribunal suppressing the 

factual position recorded in their own records. 

$ 
(Photocopies of General Manager (P)/ N.F. Railway's letter No. 

E1255146(N) dated 15-09-99 and the Applicant's representation 

dated 3 0-09-99 are submitted as Annexures III & IV). 

3.4) That, this humble Applicant most placidly submits that while 

intimating the Railway Board on 14-11-2000, the N.F. Railway 

Administration vide their letter No. E/255/146(N), which was 

annexed as Annexure-R at page-3 8 of the Original Application the 	

'3i 
> 

Administration took the plea of 321(B) of IREM. But when it was 

challenged in the instant Original Application by the Applicant, 

the Administration realizing their own fault are now taking the 

plea of Rule-305 IREM, which, it would invariably be agreed by 

Your Lordship, it is believed, is an after thought plea, and, hence, 

does not sustain at all vis-a-vis on their own records and the 

prevailing system of Recruitment and Appointment Rules of the 

Railway Administration. Thus, the fixation of seniority of the 

Applicant was determined arbitrarily and made absolutely on 

wrong-footing and the Railways contention is not tenable at all. 

4) 	That with regard to the statement made under para-4 of the written 

Contd ... pg-6: "statements of the ------ 



6 

statement of the Respondents, the Applicant submits that what was 

stated in his original Application under para-6.6, the Applicant 

still reiterates the same statement for good and challenges that the 

Respondents- Railway Administration have not relied upon the 

correct position of their own records and the Administration 

deliberately wanting to deviate the recruitments Rules and 

cardinal principles of fixation ofsenioritv. 

That with regard to the statements made in para-5 of the written 

statement the Respondent of the Railway Administration are now 

taking the plea of Rule-305 of IREM which is an after thought 

development on the face of submission of the instant original 

Application before this Hon'ble Tribunal. The Applicant has 

already detailed the correct position under para-3 above which 

may kindly be looked into for examination of the case and 

discernment of correct decision. 

That the Applicant reiterates his submission made in the statement 

under para-3 above in reply to the contention of the para-6 of the 

written statement submitted by the Respondent Railway. 

That the Applicant with suave submission places before this 

Hon'ble Tribunal that the statement made in para-6(16) to 6(19) 

are matters of records , photo copies of which have been annexed 

to the Original Application under Annexures 0 to T/1 and linked 

at pages-3 5 to 40/1 and the citation made under para- 19 of the 

Contd ... pg-7: "Original Application -- 
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Original Application has been relied upon on the report of 1989(4) 	44' 

SLR 0252 (S.C.). Thus, it fails to understand as to how the 

Respondent Railway Administration could be so daring to deny 

such documentary evidences in their submission in the written 

statement under para-7 placed before the Hon'ble Tribunal. This 

humble Applicant submits that the Hon'ble Tribunal may be 4 
pleased to call for the original documents to be submitted by the 

Respondent. - Railway Administration and then examine the 

merits of the case for administering justice to this Applicant who 

has been victimized by the Administration at every stage of his 

service life for all these years to the tune of huge financial loss of 

promotional and incremental benefits in addition to the sufferings 	1 10 

of seniority. 

That in reiterating his earlier submission in the original 

Application and the rejoinder to the Respondent no.-6 this 

Applicant still reiterates here also what he has stated earlier with 

highlighting the fact that the Applicant has been deprived of his 

rightful claim of seniority, promotion and all consequential 

benefits because of the arbitrary decision, wanton attitude to 

exerIiscriminatory policy and denial of Natural Justice by the 

N.F. Railway Administration and therefore most placidly submits 

before this Hon'ble Tribunal to examine the case on merits and 

pronounce a judicial verdict for the ends of the justice. 

That this humble Applicant may kindly be permitted to present 

a 

Contd ... pg-8: "one recent ------ 
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one recent example of highly arbitrary action of the N.F. Railway 

Administration in publishing a seniority list after 17 years which 

has further aggravated the case of this Applicant in addition to the 

present one. 

91 That surisingly enough when the O.A. No. 43 of 2001 filed by 

this Applicant is pending before this Hon'ble Tribunal and the 

Hon'ble Tribunal has directed the N.F. Railway Administration 

for submission of Records, the General Manager(P)/N.F. 

Railway/Maligaon despicably and contemptuously published 

another Seniority List of the Head Draftsman Cadre of the N.F. 

Railway's Signal & Telecommunication Department, violating all 

the norms and procedureof re-assignment of seniority which has 

adversely affected this humble Applicant as the names of Smt. 

Niva Das, Smt. Subhra Das were shown over 	head albeit both 	I 
are junior to me in respect of appointment (Annexure-). 

9.2. That immediately after publication of the aforementioned 

Seniority List stated under para -J approached the concerned 

authorities of the Personnel Department and immediate 

Controlling Officers and submitted a written representation on 01-

03-2001 (Annexure for rectification of the matter towards 

showing 	=justice, but in vain. 

9.3. That it is a matter of peculiar grief and great regret that the 

Personnel Officer who had according to his suit will, intimated the 

Contd ... pg-9: "Railway Board ------ 
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Railway Board that "recasting of seniority after lapse of 16 years 

can not be considered" in the case of the Applicant under same 

Personnel Officer's direct supervision the seniority of Smt. Niva 

Das and Smt. Subhra Das were recasted after lapse of complete 17 

(seventeen) years, and that too, only within the span of 3 (three) 

months after writing to Railway Board mentioned above 

9.4. 	That it is the settled principles of all employments that the 

Employer 	should 	have 	to 	rise 	and 	act 	above 	personnel 

considerations and remain rational, impartial and "JUST" in all 

cases; but in 	.the case of this Applicant it was unfair, unjust, 

arbitrary, unilateral, violativell rules and norms right since the 

inception of his appointment till date and, that too for no fault of 

his own. 

9.5. 	That the willful and deliberate and unfair decision and actions 

mentioned 	in 	the 	foregoing 	paras 	the 	N.F. 	Railway 

Administration, more particularly its Personnel Department, in 

dealing with the case of this humble Applicant have invited and 

attracted "bias" and "malafide" and thereby infringed the 

constitutional guaranteed rights in respect of right to employment. 

Contd ... pg- 10: "Verification------ 
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VERIFICATION 

I, Shri Kali Krishna Bose, son of Late Birendranath Bose, aged about 43 

years, resident of railway quarters no. S&C!181-A, Triangular Colony, Pandu, 

Guwahati-781012, by occupation railway service, working under the Chief 

Signal and Telecommunication Engineer, N.F. Railway, Maligaon, Guwahati-

11 do hereby solemnly affirm and verify that the contents of the paragraphs 

shown above are the facts of the case and true to my knowledge, information 

and belief and that I have not suppressed any material facts in my humble and 

respectful submission before this Hon'ble Tribunal. 

AND I sign this verification on this day of----- 1 
 

11-1-k= -- November, 2001. 

Place - Maligaon 

Date ..._L L11_:2 

Signature of the Applicant. 
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JET) 	OFINflEITy. 

THIS D1'lJi OF DTbLdflj,y made thi 	4 r 	of 

	

s Trjro wilc1aeorssjon shall 1nc1ud 	his/her h1rz exexutors âdnjistrtorsid reprosentetjves where the context to admits)  3 	 uid 	1. rj 	
son/d auhter of  residing at 	 (hre- infter referred t0 as "Surety' which oi-P~r e ssloll shl1  iricludo his/hcr heirs,-oxecutorc, administrators and representatives where tha cotet so admits) of the erie part and Prcs1drit of India ewaor and Administr&tor Of the N4. Railway 0 relnaftor referred to as tho GovGrnr!iet of other parts) 

WH1E the Government hs engaged the trineo oa the teras ed 
• 	

COridjtjri5 mOntlonod in t)lo. joining report io. 
cxecutGd by d botween tho trainee arid the Govtrnent0 

?ND TffEREb the surety is iatorestd in the Welfare of the said trainne therefore has agreed to thoso presents as a surety, and oii of the terms arid eondjtjo,5 to the said ongagcmer of tha trainoo,.j that the trainee shall complete the prescribed training anJ. after suchI 
Completion shall accept service under the Govornmnt and servo the Govrrirt for a itnimu period of Five Years nd if the tra 	desertsl Service or os1gs froni service during the period of traitig cf the; 
after without the writtea consent or any other OfCriCOS as onu z-w-,r-tGdijj  • 

	

	the deed 	tho traino shall repay on demand by tho Govrnnet the., who cost of training or pay any other amounts, excluding travelling ad 
running lloc drawn by the trainee from th Government under tho 
torzs and COflditjns 0  

AND dFaREAS the surety has agreed to Indemnity arid/or rc.-imburs thi3 Government to that oxterit 0  

oatd 	2) 

!All 	 ''.•' 
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O4 T 1'11'31T pESBTS WITTES iVTD IT lb HEREBY GRD BY XTD 

BET1dI.E Tfl1 ptItTIEZ AS FOLL043 :7 

1) , 	That in cons1c1orotioti of' th(! prnlrLts(ld trirl hi <'i11dCT'rt10n 

of the Govorri'n'nt agrecing to engngc the trinee for the cour2o mcntioo 

in to joining report rferrd to above, the troinec, aftcr conpinting 

the training sp.tisfictorily, shall SrV'D the Govcrnoiit. Govcrnint for 

rathimum )eriod Of 5 years thereafter in accordance with the said 

joining r"port c'ccuted between the train 	the Govcr 	at to the 

Cotipleta satisfaction of the Govcrincnt(DeCiSiCfl of the Govcrnmaat about 

-ihich will he fjril ad conclusive) 

2) 0 	The trtiinee nad t 	surity hreby xLr1dertnkc jointly nc' 

scverely to indornity an re-mburse thr' Govcrnmirit tc the CXCCfl 	3 

aforesaid 

3) 	T! nt in the ovent of the trcirio getting an advtrsc report 

rcgrding the prorcss 6'f his/her training of studns or conduct o:: o 

dicontitn.ing his/tier studies or boiig discharged from th" course or on 

disconti.uing refusal to contthue for any reasons not beyond tha control 

Of the trineo or does not continue in service as afbresaid, the trainee 

pnd the suret' shall jointly crid sevcr11y be liable to ray ajd rc'und 

forth1th to the Govcrnent on demand 7 ,id without clenur in cash al 

monies-axoeridcd cu the train€e or on Acx account in respect o' 1cr 
training course as stated abovv(and the decision of tl:.n G ovcr t 	as to 

the amount so payable shall be together with intcrcst on th sv.id  nonios 

calculatcd at the rate then inforce for Govcrnmont lo&iS 

(Cotd •.... 3) 	

:h: 
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4) 0 	 Tht the 1.11)1.1tty et' t;h 	uvity hreundc'r shall not bo 

impirc3 or 1ischargd by reason of time being grantnd and any fcr-

bcarcuice act or omission of the. Government or any peroon suthorised 

by the Govcrnmnt. (hether with or without th' knoiledgo or consent 

the surity) , now shall it be necessary for the Government to sue the 

trainee before suing surity for the amounts clue horcui.der. 

	

5 • 	Tht if there is any dispute as to the e'f'eet or meanIng 

of those ores'nts or otherwise, however, except as to matter for which 
Specific provision has been made in this presents, t1e svme shall b 

roferred to tllp sole arbitration of the Secretary to the Govornncat 

of India in the Ministry of Railways cr any ocrsonappointed by hor 

Whose decision shall be final and binding on the parti(-s. The 

provisions of the India.n Arbitration Ict, 1940 as amendod from time to 

time ghll aPPlyc 

13. 

.....  4) 

I . 	 . 	 ... 	 -... 
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4) o 	T)t ti', iibtl.ity Of t;kv suvity hr.indr Shtill not be  

impired or dischi.irged by reo.son of time being grntcd nad any for- 

bcrarice ct or omission of tIe. Govrnmerit or criy proon suthorised 
by the Govcrxrne:it0 (hethctr with or without th' know1dge or consent 
the surity) , mow s1jt11 it be ne'ess2ry for tiie Government to sue the 
tre.ineo before suing surity for the 21nounts clue liercer. 

5 	That if there is any dispute s to the offect or meaning 	•- 
of those oreseats or otherwise, however, except as to motter for which 
specific provision has been mde in this presents, the svnw shall bo 	- T k  

rofrred to tlw sole arbitration of the Secretary to the. Government 
of India in the Ministry of Railways or any ocrsonappointed by her 
WO5e decision shall be final and binding on the partieso The 
Provisions of thi Indian Arbitration Act, 1940 as amended from time to 
time shall apply,  

..... 4) 
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(1gnrturc of the Cn(1id) 

Signed br  the,  surety rbove 
atmed In tile prc3e1-jce of : 

1), 

 

Y. & 6-4tr4. 
L d -  Jtt4<,c_S T6'c4fr' 

	
Igriture of the Suret5. 
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Signed by   (Narn 
dos1gt1oj, ) 	for and on beh1f of th2 President of I1ia in tio 
pre,-e of ;- 

- .-..•1 

ij 

• 	
. 



Office of th 
Gera1 Yanager (P) 
La1ja0: :Guwahat1.j 1 

No E/255/46(N) 	 Dated: 	5999 
To 

ShriKali Krishna Bose,HDM 
(Through SSTE/Sjai) 

02 

Sub: Your &ppljoatjon for assjment 
of cdreot seniority. 

In reference to ebove the case has been examined and it Is observed that on 
ZiDC recufted through flRB for the poet of Trac4r In Goalo 

(Pre/6) you were zedically exalmined for postjn 
O 

411  29/1O3 In which. you. have been deola:red me4lcaii.y 
fItit you,have joined as Tracer aniy dn 26//84 
You are advised to explaIn the reasons for •delby in 
joining the post of Tracer 0  

/ 

'\L 

( A. 3aI'jjV 

for 

'A 

I y 
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1 	net. 
fl.1ilwayliqwn 	 . 

- 

(Tnrouci STic&. 	 'p 
5) 

zb Asent of corcot $eriiorty. 

of Your letter 	 L5.9.99. 

.1 

In th above contoxt t beq to sj1rtt a 

That in your letter you havo mectced that I Y I M  •;"olned as 
Th had iôin€d 	Tv.irc- n 	k1nA • 	: 	 •. 

That I was sit for MedjcalExmjnat ion far my 
ppathtmeit and attcnded 10 the same within d e tirne 

• '.'.: 	
, That my Medical Exn.tnation was hQld alcxg with 

thes and fitness.. certificate was sent by the Medical 
L.. 'Ipartrnent' directly' to. the recruit 	anch und o  

•(3I91igaon, 	': 	., •. 	•. 	.'. 	..' 	.' 	•... 	. 

That 'thereafter I 'eguley chse or issuir • 	.••• .,, 	appointment 'latter bt the 
ifoc10 that the 	 be." I isued in due course.'  

, .'-.,,, 	'-., 	 '•-,,•,.....'."•.''_•.'•',. '-•.' 	•''' 	
•"' ""-"r-'. 	 •, 	.•' 

Th4L Seen I received'tha,  appointme', lotter oatd 
4 t 	 I 	ne1 	n1tey 't 	r pc, 

• "" 'S 

	beingvi outsider I had had r, 	da  ill  thiD. 
press olw3d hv, th Kaile 4 . 

be expected t 	xpiain the. . 
C lay in jo.r.thg to my post oi st appei. tmnt. 

That to Adnnistrajjcn hd delayed in i3suin U. 
)ptlntment let t —d it has been reV±eJCd that 

ed not follow the nozns ct ie 	figua 

it Is i)so ncnt1oned that the Personnel I3ranch 
• • . ..: 	 proparing tho seniority list de1ihrate1y  th e  merit ficra and the Smo did not ox,bit in'the 

niority liStbThoy have proared"the sal ,ijority list 
• .o' Tracers in violation of the extant zul es against' 

• 	htch I preferxed in appeal about 5(five) years ack' 
any ,  JUl3 

• 	.. 	. 	 Sure tht the irit 	of:th. Administatic 
ti not to 	t.mise me for not flt of 'iine. 

• 	'. 	' 	I hope that the case W will be deidd keepinc :  
L vLc of the Wles applicable for such pupses. 

bItecia1igaon 	 Yuxs fai.hfull 4\  
'tn $p . G9( 	 •SeJ- 	' 

II Kali I' 	Loso )d  • 	
• 	 . 0 

	• • 	. 	
Head..Draftsman 

IL 
'•"v' 	I • 	

':T 	. 	,.-' 	•. 

• 	
• 	

" 	
• 	: 



OS/c r(C-L. 

rovisioa1 ,seniority list of HOXI as oni.1:.2Ou1 scale 
of pay 1 35. 	J-9Jt)/--. 'Unit: .F.iav., Jeptt. 	ignal & Te co-' 

Ci 	 frlaceot TThOf1te te0f 	' 

1': ;- __ 	
- , T. 	rj 

Dhirer h.Paul 	 UR 	KIR .. 	1.11 , 58 2.s.11.33 	1112.95 

UR 	CON/IG 	21..58 1.5.4 	236409 

IMMG 	2.1.65 	 23.4.90 

U 	 1.3.58 	 -i9.93 

Mt.iDit 	Thë• 1.1.65 	22.12.E9' 	17. L.96' ull 
ri 	 UR 	4 CT/jI: 29.2.64 	9.10.90 	21910.9Q 

• 	' \ 

Asstt.Persoflflel oficer(.T) 
for General nianger(F)iG 

:• 	/2555/38. 	t.i.iI,'- 	 t4aligacYn,dated 	s 

LOpy to 1) 	L/jvG. (2 ) T/i.gnal/MLG. (3)DT./Kii (4) 	r/confL/• 	 IG. 

•)taff conperned. (7j copy for Pkase. (3)D4(P)JUG (9) .  D (P)/K* 

1 U G/NFU .1 .  11) G/NF4u w,].tl 15 spare copies. 

N The target date for submissipa of reps itat.ioI..# ay againSt thia seiiority Li• 

as one month fro i the d e of issue yf the sane' after hicb no appeal or 

• 	tation will be enteainedd 	 • 	• 	 • 	. 

	

)• 	
• 	 z''L/ 2\A 

- 	 Asstt.Per$0nr 	QffiCer(a&T) 

- .. • 	
for General I4anager(P) :NLG. 

ad/—i 0.1.2U0 



Tho Asstt. Personnel Officcr(S&T)., 
N.F. Railway, Mallga,n0. 
Guwahati..11. 

40, 	
(Through Proper Channel) 

Sir, 
Sub& Representation against the seniority 

list publiohed for Jiad Draftsnan as 
on 1.1-2001. 

71QJOA.9C- tiJ 

• Rf: Your (Seniority list) N.. W255/3000 
Pt.III dated 2042001 

The abvo seniority 'list was received by C8T/ialigaon's. 
Yo4 

'fico on 222-2001 and I got the: Cipy on 26a2ui2001, 

In the above mattórwl bog to sulit as under i- 

1). ' That my data of appointment has boon shown wrongly as 
27-i-9*1984 instead Of 2541984 in coliznt 1 ,19. 6 of the 
seniority list under reference. 

2) 	That all the porsons shown in the seniority list are  
basically junior to no on the fell.ving grounds:. 

That my seniority was not correctly fixed as Tracer 
in reference to zay Merit Figure 26 wherein Ms, Jhunu 
D1anta) Tracer appointed with mc have had 
Merit Figure 20 9  

That the matter stands dipUtcd since my appeal 
although was disposed Showing Mrs • Nahanta as senior 
to mc vido GM(P)/Mnlia0fl 1S letter No0 /255 6 (N) 
dtd. 1 11 .2C01 but aaint 'stch .docisin my further 
representation submitted on 16.11..2000 has not boon 
disposed as 3rQt. 

That Shri D.K. Paul, although senior to me as Tracer 
in reference to 'his Merit Figure but he failed in 

as CDM the Selection for pr.motionwhe1i I was not called for 
but my junie r Mrs • l4ahanta 'ts ubs tantla fly as Tracer) 
was solocted.Z 

That for all my prnotien upti Iat Draftsman I was 
ompanoflod in the 1st chance. •, 	 - 

In view of t -ie above, you are requested to dispose of 
my appeal and operation of the Seniority list under reference 
be kept un..operatcd. 

Thu cpios of the following are enclosed herewith for 

your ready reference. 
4(P)/Ialigaen'S letter I0. 2/255/46(11) dtd. 11'is'2000. 

My roprosontation dtd. 16.11 .20' O 

ThraikJaig you,. 

Dated* 14aiigaofl, 
the 1st March/2001 

- 

Yours faithfully 

.L Jç4(L R 
(icali Krishna Beso 

Im Ebad Dftsn/3unier 
Enginoc r.I/i', 
Drawin Section, 

CSTE'S Off
g 
 ico/aligEefl. 
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IN TH CENT! LJISTRA lYE TRIBUNAL JW 1J  

GUWALHATI BENCH AT GJWAHATI 
Gt. aJ 

OF 20O1 

MPN0. 42 of 2001 

4 
Sri Kali Krishna Bose------------------- 

	 Applicant 

Vs 

Union of India and Others -------------------------- 
	Respondents! 

Opposite Parties 

~P' 

IN THE MATTER OF WRITTEN ARGUMENT. 

MOST RESPECTFULLY SHEWETH: 

PRELIMINARY OBJECTION: 

That the Applicant with most placid and suave submission filed the 

instant original Applicationbefore this Hon'ble Tribunal for discernment 

and justice for the injustice, irregularities and unlawful action caused to 

the Applicant by the N.F. Railway Administration right since his 	date 

of the receipt of the appointment letter till-to-date. 

That the Applicant was recruited as Trainee Tracer by the Railway 

Recruitment Board, Guwahati on 17-10-83 along with others in which 

recruitment test the merit figure of the Applicant was 26(UR) 

(Annexure-A at page 21 of O.A.) and the merit figure of one Ms. Jhunu 

Deka (now Mrs. Thunu Mahanta) was 28 (Annexure-O at page 35 of 

O.A.). But the N.F. Railway Administration while issuing the 

appointment letters and arranging subsequent promotions in different 

grades all along considered the case of Ms. Jhunu Deka now Mrs. Jhunu 

Contd.. . .2.. .Mahanta by depriving---- 
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Mahanta by depriving the Applicant of his lawful claim of SENIORITY 

and PROMOTION, with arbitrary decision,bias attitude and malafide 

action by the N.F. Railway Administration the details of which have 

been narrated in the Original Application and the Rejoinder submitted by 

the Applicant before this Hon'ble Tribunal against such cross injustice 

and unfair and unlawful practices of the N.F. Railway Administration 

causing the blatant discriminatory policy and infringement of the 

Fundamental Rights and denial of Principle of Justice in deciding the 

case of the Applicant ab initio. 

(3) That as per the cardinal Rules of recruitment and promotion in service, 

the promotion of persons belonging to the same cadre would only be 

considered on the merit figure of the recruitment test and subsequent 

selections. No junior shall be appointed, promoted, confirmed without 

considering the case of his senior and violation of this Rule will have the 

demoralizing effect and hits the provisions of Article-16(l) of the 

Constitution. In deciding the civil appeal No. 3792-3794/89 filed by Ajit 

Singh and Others and decided on 16-9-99 by the 5 Hon'ble Judges of the 

Constitutional Bench of the Apex Court, their Lordships have given an 

embellishing discernment that the promotion on the correct perspective 

of seniority is a Fundamental Right of an employee guaranteed under 

Article 16(1) of the Constitution of India. The relevant portion of the 

said celebrated judgment is reproduced adverbatim: 

'Promotion' based on Equal Opportunity and 'seniority' attached to 

such promotion are facets of Fundamental Right under Article- 16(1): 

Where promotional avenues are available seniority becomes closely 

interlinked with promotion provided such a promotion is made after 

complying with the Principle of Equal Opportunity stated in Article-

16(1). For example, if the promotion is by Rule of 'seniority'-cum-

'suitability' the eligible seniors at the basic level as per seniority fixed at 

that level and who are within the zone of consideration must be first 

Contd ... 3. . . .considered for 
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considered for promotion and be promoted if found suitable. In the 

promoted category they would have to count their seniority from the date 

of such promotion because they get promotion through a process of 

Equal Opportunity. Similarly, if the promotion from the basic level is by 

selection or merit or any Rule involving consideration of merit, the 

senior who is eligible at the basic level has to be considered and iffound 

meritorious in comparison with others, he will have to be promoted first. 

If he is not found so meritorious, the next in order of seniority is to be 

considered and if found eligible and more meritorious than the first 

person in the seniority list, he should be promoted. In either case, the 

person who is first promoted will normally count his seniority from the 

date of such promotion ------------that is how right to be considered for o 

promotion and the 'seniority' attached to such promotion become 

important facet of the Fundamental Right guaranteed in Article-16(l) ---- 

- we have already stated earlier that the Right to Equal Opportunity in 

the matter of promotion in the sense of a Right to be 'considered' for 

promotion is needed a Fundamental Right guaranteed under Article- 

16(1)". 

(4) That in case any erroneous promotion either on count of wrong 

assignment of relative seniority of the eligible staff or full facts not been 

placed before the Competent Authority at the time of promotion or some 

other reasons will also be regretted as erroneous and such cases will also r_ 
regulated on the lines communicated in pursuance of Rule 1326 - R-II, 

1987 	of the 	Railway 	establishment 	Code. 	Cases 	of erroneous 

promotion/appointment in the substantives oofficiating capacity should 

be viewed with serious concern, and suitable disciplinary action should 

be taken against the officers and staff responsible for such erroneous 

promotion and appointment in accordance with the circular issued by the 

Railway Board under No.E(NG)1/76/PM1-219/Pt. dated 1-5-77. The 

N.F. Railway Administration could not publish their seniority list of our 

Contd. .4.. .basic appointment..... 
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basic appointment as Tracer and the seniority list published on 13-5-93, 

that is after complete lapse of 9 (nine) years, and, that too, of the 

promotional grade of Assistant Draftsman and not of Tracer, without 

endorsing a copy to the Applicant or his Controlling Officer, showing j 

Ms. Jhunu Mahanta senior to the Applicant and thereby arranged her 

promotion superseding the Applicant (Annexure - Fat page 26 of O.A.). 

The moment the discrepancy was noticed by the Applicant, then and 

there the Applicant lodged representationlappeals/complaints for its 

correct rectification and set right the matter. 

That the N.F. Railway Administration took long 16 years to make a 

reference to the Railway Board in arriving conclusion of my case, and 

thatr writing the Cabinet Secretary to Public Grievances by the 

Applicant to the Railway Board vide their letter on 14-11-2000 

(Annexure-R at page-38 of O.A.) "that the Applicant can not be 

considered for recasting of seniority after lapes of 16 years"; whereas the 

Administration itself had done such recasting of belated seniority in the 

case of Sri Anil Kumar Chaterjee DSK-1 on 13-01-2000 (vide 

Annexure-S at page 39 of O.A.) and Smt. Niva Das Head Drafts Man on 

20-02-2001 (vide Annexure-V at page- 18 of the Rejoinder submitted by 

the Applicant), and that too, pendente lite of the instant Application 

before this Hon'ble Tribunal. 

That the Respondent's plea that the Applicantappointed later than Ms. 

Jhunu Deka and hence his seniority was considered from the date of his 

appointment on 26-06-84 (vide Aimexure-D at page 24 of O.A.), though 

both the Applicant and Ms. Jhunu Deka were called for depositing the 

medical fees on 29-10-83 (Annexure-B at page 22 of O.,A.). The 

Applicant got his appointment later only because of late Iissuance of 

the appointment letter by the N.F. Railway Administration,, for the 

reasons best known to the Administration, which the Applicant detailed 

Contd .... 5....underpara3.1...... 
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under paraj3.1 and 3.2 of the Rejoinder, and thus, there remains no lapse 

on the part of the Applicant for joining late as mentioned in the written 

statement filed by the Applicant (Annexure-I at page- il and Annexure-Il 

at page 12 of the Rejoinder filed by the Applicant). 

That the Applicant immediately after the publication of the seniority list 

in 1993, had been constantly pursuing the matter and came to have a 

final reply of the Administration, that too, not to the Applicant but to the 

Railway Board on 14-11-2000 (Annexure-R at page 38 of O.A.) and 

making a representation to the N.F. Railway Administration on 16-11-

2000 (Annexure-A!5(1) at page 17/1 of M.P.) and finding no response 

from the Administration's side the Applicant has been compelled to 

come to this Hon'ble Tribunal for redress. 

That in the decided case of Inderjeet Baruah Vs. State of Assam, 

reported in AIR 1983, Delhi 513 at page 524, their Lordships held 

"Article-14 strikes against arbitrariness and ensures equality of 

treatment. The Principle of Reasonableness which legally as well as 

philosophically, is an essential element of equality or non-arbitrariness, 

pervades Article-14 like a brooding omni presence and any action of 

discrimination would be vitiated. 

That in the recent judgment given by their Lordships in the Supreme 

Court in the case of Steel Authority of India Ltd. Vs. National Union 

Water front workers that "the Fundamental Rights enshrined in Articles-

14 and 16 guarantee Equality before Law and Equality of Opportunity 

in public employment. In a case of ambiguity in the language of a 

beneficial labour legislation, the Courts have to resolve the quandary in 

favour of conferment of, rather than denial of, a benefit on the labour by 

the legislature but without rewriting and/or doing violence to the 

provisions of the enactment". Thus, the plea of Rule 305 of IREM, now 

Contd . . . 6.. .is taking by 
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is taking by the Administration for their safeguard, as mentioned under 

para 3 of the written statement, is a false submission before this Tribunal 

and a vindictive weapon for them to deprive of the Applicant from his 

legitimate claim of dues of correct seniority, promotion and promotional 

benefits in different grades right from his appointment. The Railway 

Administration have violated their own set of Codal provisions made 

under Rule —303(B) of the Indian Railway Establishment manual, 1989 

edition, when no seniority list in the basic cadre was published by them 

and the seniority list published after 9 (nine) years without endorsing a 

copy to the Applicant or his Controlling Officer. Thus, the plea taken by 

the Railway Administration under Rule-321 (B) of IREM Volume-i 

does not sustain at all when the seniority of the basic cadre was not 

published at all, rather the Railway Administration by-passed the 

provision of the said Rules mentioned under 228 and 321(a). Thus, it 

would unveil the fact that the N.F. Railway Administration have 

deliberately & arbitrarily deprived the Applicant in a most vindictive 

way violating all the norms of Railway's own set of Rules, Coda! 

provisions, Article-14, 16(1) 39(d) and 309 of the Constitution of India 

and non-observance of Principles of Natural Justice which attracts the 

actions taken purely of unilaterally, unfair, irregular, bias, unlawful and 

malafide for the reasons mentioned in the Original Application and in the 

Rejoinder of the Applicant duly supported with the relevant Annexures 

for establishing the veracity of the statements and humble submission of 

the Applicant. 

(10) That their Lordship in the Supreme Court decided in the case of State of 

Tamil Nadu Vs. Pan, reported in (1991) 3SCJ 302 Para 10, that seniority 

shall be determined by the Rules made under Article 309. If there is no 

any unconstitutionality in such Rules, the seniority inter se must be 

determined according to the criteria laid down in such Rules, that is rank 

Contd .... 7.. .and merit ...... 
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and merit where(selected by the PSC) and the Court cannot lay down any 

other criteria. 

C2 
(11)That the plea of Rule 305 now taken in the written statement by the 

Respondent is an afterthought plea to hide their own fault and lapse 

when they issued the appointment letter after 13 months from the date of 

found medically fit and not publishing the seniority list of basic cadre for 

long 9 (nine) years right from 17-10-83 till 13-5-93. The matter has been 

elaborately detailed under paras 3.4, 4 and 5 of the Rejoinder submitted 10 —1(;1  by the Applicant (Annexure-I at page- li and Deed of Indemnity Bond 
10  

under Annexure-Il at page-12 of the Rejoinder). The Respondents 

finding their own faults were agreed to rectify their seniority list and 

placed the Applicant above Ms. Jhunu Mahanta vide Annexure-'O' at 

page-35 of the Original Application. 

(12) That the Applicant craves the leave of the Hon'ble Tribunal to rely upon 

the decision given by their Lordship in the Hon'ble Supreme Court in 

Kesavananda Bharati case reported in (1973) 4SCC-225 that Articles-14 

and 16(1) - Rule of Equality is a basic feature of the Constitution and 

even the Parliament and the State Legislatures in India cannot transgress 

the Principle of Equality before Law under the equal circumstances. 

(13)That the Applicant with regardto your Lordships humbly submits that 

since the matter of fixation of seniority, promotion and consequential 

promotional benefits were rested with the Administration and the 

Administration came to final decision after long 16 years, though 

absolutely on the wrong footing, only on 14-11-2000 (vide Annexure-'R' 

at page-38 of the O.A.) and the Respondents after lapse of long 17 years 

published the seniority list of Smt. Niva Das vide their letter No.E 

255/38(n)Pt.iii dated 20-02-2001 (Annexure-5 at page 18 of the 

Rejoinder filed by the Applicant), their can not be delay,albeit the 

Contd .... 8. . . .Petition for...... 
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Petition for Condonation of Delay under MP No.42 of 2001 has been 

submitted by the Applicant deiling a chronological synopsis at pages 

13 to 13/3 of the M.P., in submitting the Application before this FIon'ble 

Tribunal on the following grounds: 

Delay can not be a bar where Govt. has been holding out hopes to the 

Petitioner from time to time as decided by their Lordships in the 

Hon'ble Supreme Court in the case of Sethi Vs. Union of India, 

reported in AIR-1975 SC 2164 para-20. 

Their Lordships in the Madras Port Trust Vs. Hymanshu 

International, reported in AIR 1979 SC-il 44 observed that "the plea 

of limitation based on this section is one which the Court always 

looks upon with this favour and it is unfortunate that a public 

authority like the Port Trust should, in all morality and justice, take 

up such a plea to defeat a just claim of the citizen. It is high time that 

the Governments and Public Authorities adopt the practice of not 

relying upon technical pleas for the purpose of defeating legitimate 

claims of citizens and do what is fair and just to the citizens. 

That in R.S. Gramopodhya Vs. Union of India and Others (reported 

in 1988 8 ATC 804 their Lordship observed "merely because a 

period of 4 or 5 years had lapsed between the 	of the 

representation and the Application under Section- 19 of the Act it can 

not be deemed as barred of time. 

In the famous case of O.P. Kathpalia Vs. Lakhmir Singh and Others 

reported in AIR 1984 SC 1744, the Divisional Bench of the Hon'ble 

Supreme Court observed that "the expression 'sufficient cause' 

should therefore, be considered with pragmatism in JusticeOriented 

Approach rather than the technical detection of sufficient cause for 

Contd ... 9... .explaining every...... 
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explaining every day'sdelay the Court should decide the matters on 

merits unless the case is hopelessly without merit". 

(v) 	The most embelishing and beacon of judgment on the grounds of 

delay for condonation under Section-5 of the Limitation Act of 1963, 

the Applicant'ardinal shelter is in the case of Joy Mohan Mallik 

and Others Vs. Union of India and Another decided by the Hon'ble 

present Justice in the High Court of Gauhati, reported in 2001 

(I)GLT 544, wherein it is observed - " a good cause does not 

become bad cause merely on ground of not approaching the 

Court within the prescribed limit - Rule of Limitation not to be 

applied to undermine the rights of Parties. The paramount aim 

of legal policy is to do justice and the Court assumes that 

legislature does not intend injustice. There is one more facet of the 

legal policy which comprehends that the law should be just and 

decision of the Court should further the ends of justice. AT ANY 

RATE COURTS ARE ALWAYS ANXIOUS TO SEE THAT 

THERE IS NO FAILURE OF JUSTICE. 

MERITS OF THE CASE: 

(i) 	Rule 228 and Rule 303(b) of the Indian Railway Establishment 

Manual, Volume-i 1989 edition, has been overruled deliberately. 

Railway Board's circular No.E(NG) 1/76/PM- 1/219/Pt. dated 31-5-77 

where the instructions of the Apex body of the Railway systems is very 

much clear for deciding seniority and promotion on the erroneous 

fixation of seniority and given by promotional benefits are candidly 

mentioned, has been utterly violated all through 17 years. 

ME 

j 

k2- 
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The Fundamental provisions under Articles 14,16, 39(d) and 309 of 

the Constitution of India have been violated. 

The Principles of Natural Justice has not been followed altogether. 

It is the fundamental requirement of Law that the doctrine of natural 

justice has to be complied with as it is an integral part of Administrative 

jurisprudence, as observed in Kumaon Mandal Vikas Nigam Ltd. case, 

reported in (2001) ISCC 184. 

'Bias' and 'malafide' have been invited. 

The Railway's own set of Rules and norms in assigning the correct 

seniority and giving promotion and promotional benefits have been 

completely flouted and even the Railway Board wrongly informed duly 

hiding the N.F. Railway Administration's own lapses, latches and 

deliberate arbitrary actions.. 
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VERIFICATION 

I, Sri Kali Krishna Bose, son of Late Birendranath Bose, aged 

about 43 years, resident of railway quarters no.S&C/181-AA, Triangular 

Colony, Pandu, Guwahati-78 1012, by occupation railway service, 

working under the Chief Signal and Telecommunication Engineer, N.F. 

Railway, Maligaon, Guwahati- il do hereby solemnly affirm and state 

that the statements of the paragraphs 1 to 11 shown above are true to my 

information and derived from the records of the case and the rest are my 

humble and respectful submission before this Hon'ble Tribunal. 

AND I sign this verification on this day of -----

January 2002. 

Place - Maligaon 

Date J---I .-- o ~6- 
Signature of the Applicant. 


